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Revalidation of pre-devaluation Import
and Export licences

3979. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have already
revalidated or arc about to revalidate
pre-devaluation Import licences and ex-
port promotion licences of several crores
of rupees;

(b) if so, the particulars thereof; and
(¢) the names of the firms involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE): (a) Govern-
ment have not revalidated any such
licences involving several crores of
rupecs. However, revalidation of im-
port licences is provided under the I.T.C.
regulations and any request for revali-
dation has to be considered taking into
account the circumstaces of the case and
its merits.

(b) and (c). Do not arise.

12.30 p.Mm.
QUESTION OF PRIVILEGE

MR. SPEAKER: Mr. Stephen.

SHR1 S. M. BANERJEE (Kanpur).
Sir, 1 rise on a point of order. .....
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MR. SPEAKER: I have asked the
Minister for information on it and when
it is received, it will be conveyed to you.

SHRI S. M. BANERIJEE : Sir, I rise
on a point of order.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): The point of order re-
lates to the procedure itself. So, the
point of order must be disposed of first.

MR. SPEAKER: On what?

SHRI M. KALYANASUNDARAM :
About this motion.

MR. SPEAKER: Mr. Stephen, have
you already raised it?

SHRI C. M. STEPHEN (Muvattupu-
zha): No, Sir.

MR. SPEAKER: Then, let him raise

SHRI M. KALYANASUNDARAM :
Tfhe point is relating to the admissibility
of it.

MR. SPEAKER: If it is regarding
item No. 3, how can a point of order
come, unless he raises it?

SHRI S. M. BANERJEE: The point
of order relates to the order paper itself.

MR. SPEAKER: It is there. Let us
see,

SHRI S. M. BANFRIJEE:
read Rule 376.

MR. SPEAKER : | know that. Unless
it comes before the House, there can be
no point of order.

SHRI P. K. DEO (Kalahandi): It
should not be permitted to come.

SHRI PILOO MODY (Godhra): May
I explain the situation? The order paper
is printed by the office and circulated to
the members. If there is something that
is wrong on the order paper. what 1§
the stage at which we draw it to the at-
tention of the Speaker. When you have
called a particular item. if the objection
is on that particular item, as soon as you

Kindly
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have called that item, this point of order
can be raised. That can be raised be-
fore the Member actually roads or
moves what stands in his name. You
have already introduced this item when
you called Mr. Stephen..

MR. SPEAKER: Not unless Mr.
Stephen says, he is moving it.

SHRI1 P, K. DEO: The point of order
should be disposed of first.

MR. SPEAKER: No point of order
until he has moved it. Mr. Stephen.

SHRI C. M. STEPHEN : Mr. Speaker,
Sir,..... .

SHRI M. KALYANASUNDARAM :
My point of order should be disposed
of first....

MR. SPEAKER: After he moves it,
not now.

SHRI M. KALYANASUNDARAM :
Yc:lu have not listened to the point of
order.

MR. SPEAKER: After
comes before the House. .

SHRI C. M. STEPHEN : Mr. Speaker,
with your permission, Sir,....

SHRI SHYAMNANDAN MISHRA
(Begusarai): May | make a submission?
The point is about the priority given to
it. Why has it been your pleasure to
accord to it such a priority on the
agenda today ? Because, a Speaker must,
in his wisdom, first decide whether the
breach of privilege is of such an extent
that it should be accorded the priority
that has been given to it on the order
paper. .

MR. SPEAKER: This point was rais-
ed and I said, when it comes, 1 will see

if 1 can allow it. Now I have allowed
him to place it.

SHRI S. M. BANERJEE: My point
of order relates to Rule 376(2).

SHRI C. M. STEPHEN : No point of
order, unless it is moved.

MR. SPEAKER: Until and unless it
comes beforc the House there is no

point of order. There should be some
matter before the House.

SHRI C. M. STEPHEN: I rise with
your permission, Sir,

the matter
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SHRI S. M. BANERJEE: Any point
of order can be raised in relation to a
particular business before the House.

SHRI C. M. STEPHEN : No business
before the House till I move.

MR. SPEAKER : There is no business
before the House: let there be business
before the House.

SHRI S. M. BANERJEE: Item No. 3
of the order paper. [ can raise a point
of order between the termination of one
item of business and the cc :ement
of another.

SOME HON. MEMBERS: No.

SHRI PIL.OO MODY : In spite of my
explanation, I cannot understand all this.

MR. SPEAKER: Mr, are
you moving or not?

SHRI C. M. STEPHEN : | am moving.
With your permission, Sir, I beg leave
of the House to raise a matter of privi-
lege. This question relates to an incident
which took place yesterday. ...

Stephen,

SHRI H. N. MUKERIJEE: (Calcutta
North-East): Could not a point of order
be raised now, at this stage? He has
already moved it.

MR. SPEAKER : Shri C. M. Stephen
has raised it now, Shri S. M. Banerjee
can say what he wants to say.

SHRI S. M. BANERIJEE: 1 rise on
a point of order under rule 376 (2)
which says :

“A point of order may be raised in
relation to the business before the
House at the moment :

Provided that the speaker may permit
a Member to raise a point of order
during the interval between the
termination of one item of business
and the commencement of another
if it relates to maintenance of order
in, or arra I"{ of busi -
fore. the House.”

Under wnis proviso, 1 wanted to raise
a point of order in between the two
items. namely the termination of the
short notice question and the beginning
of item No. 3 relating to the question of
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privilege. I am sorry you have permit-
ted it. K was my intention to po?:t out
that only.

Shri C. M. Stephen has tried to raise a
question of privilege against Shri Jyotir-
moy Bosu for his grossly disorderly con-
duct in throwing a bundle of papers to-
wards the Chair and his contemptuous
defiance of the Speaker on the 28th
August, 1972, According to the rules,
a privilege motion has to be moved under
rule 222 or rule 223. Since this is the
first time in this Parliament when 1 have
seen. .. .(Interruptions)  People  have
burnt papers here: people have moved
the microphones here, and nobody has
raised any objection. 1 am not in favour
of spoiling the decorum of the House.
Let my hon. friends opposite please
understand me. But the question 1s one
of support and supporting it on the in-
sistence of some people. This privilege
motion has been moved against a parti-
cular Member of this House. It is most
unfortunate that yesterday's incident
should have happened. I do not hold
any brief for Shri Jyotirmoy Bosu. There
is no question of that. But it is a ques-
tion of principle.

1 submit that this item should not have
been admitted at all on the Order Paper.
Since it has been raised by an hon. Mem-
ber. due notice must have been given to
you under rule 222 or 223 immediately;
the incident took place yesterday and so
this notice would not have been given
the day before yesterday in anticipation
of the incident. Even when a privilege
motion is moved against any editor of a
newspaper or even a constable in the
street. even when a Member of the House
had been beaten, and we wanted it to
be straightway sent to the Privilege Com-
mittec in certain cases, that was not done,
and we were told that first we should
get some reply from those agencies
which were the culprits. But in this
case, not even a notice has been served
on Shri Jyotirmoy Bosu. He has not
‘been called by you; you, Sir, in your
wisdom could have taken any action
against the hon. Member, and you have
got all the powers, disciplinary powers.
under the rules of procedure. But you
have delegated your powers to the entire
House. This is something extraordinary.
In this House, people have burnt bills.
People have moved to the mircrophone
and snatched it away from the Seccretary
and shouted. .. (Interruptions). ..

MR. SPEAKER: That is why we have
<come to this situation. ...
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SHRI S. M. BANERJEE: My sub-
mission is that this motion is not in order.
You should first kindly call Shri Jyotir-
moy Bosu in your Chamber and he
should be given an opportunity to ex-
plain and to say something on it.

My point of order is that this motion
cannot be the subject-matter of discus-
sion today, unless proper notice has
been served on Shri Jyotirmoy Bosu and
he has been given an opportunity by you
to defend himself or 10 agree that what
he has done is wrong.

SHRI M. KALYANASUNDARAM:
My point of order is this. ...

SHRI NAWAL KISHORE SINHA
(Muzaffarpur) : First, one point of
order has to be disposed of and then
only another can be raised. ...

SHRI M. KALYANASUNDARAM:
There can be no discussion on the point
of order. Muay 1 draw your attention
to the fact that there can be no discus-
sion on the point of order. ...

MR. SPEAKER: Let the hon. Mem-
ber please sit down. 1 shall have to dis-
pose of his point of order first. Yester-
day, when the adjournment motion was
rejected. . ..

SHRI M. KALYANASUNDARAM:
Why can you not listen to my point of
order and then give your ruling?

MR. SPEAKER:
subject?

SHRI M. KALYANASUNDARAM :
On the same subject.

Is it on the same

MR. SPEAKER: | am very sorry.

SHRI M. KALYANASUNDARAM:
You can gain time.

MR. SPEAKER: If it is on the same
subject, you need not raise it.

SHRI M. KALYANASUNDARAM :
] was standing from the beginning.

MR. SPEAKER: If he has already
raised it, why do you repeat it? If it is
a different point of order, 1 will listen
to you later.

SHRI M. KALYANASUNDARAM :
Nothing will be lost by listening to my
point of order and givipg your ruling
on both simultaneously.
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SHRI P. K. DEO: It will help you.
« MR. SPEAKER: You need not repeat

SHRI M. KALYANASUNDARAM :
i am not repeating it. How can yoy
anticipate? It is not proper for the
Chair to anticipate what a member is
going to say.

MR. SPEAKER: If it is a different
point of order, | will listen to you later
on.

SHRI PILOO MODY: He is supple-
menting the same.

MR. SPEAKER: Why can he not
keep quiet ? If it is a different point of
order, I will listen to you later.

SHRI M. KALYANASUNDARAM :
All right.

SHRI INDRAJIT GUPTA (Alipore):
It is not the same point.

MR. SPEAKER: I will listen to him
later.

The adjournment motion was rejected.
Good or bad, whatever the provocation,
1 quite realise sometimes members do
not like it. It is a very unpleasant task
for the Speaker also. When I accept
certain motions, they are very happy. If
I reject them, then I have to meet their
annoyance.

SHRI M. KALYANASUNDARAM :
Kindly give a ruling on the point of
order. 1 am very sorry to interrupt
you when you are on your legs.

MR. SPEAKER: It is part of the rul-
ing I am giving. Why are you so im-
patient?

The member, Shri Jyotirmoy Bosu,
has written to me a letter giving the back-
ground of what happened. 1 am not
concerned with whatever be the provo-
cation. But 1 am concerned only with
the subject-matter mentioned by Shri C.
M. Stephen and the other member. Shri
Mallanna raised this point yesterday.
Then 1 said ‘I cannot accept it offhand:
let me examine it. | examined it. |
held it in order and that is why it is on
the agenda.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbou® : Without giving an op-
portunity of defence ?
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MR. SPEAKER: No question of
defence in this case. That is when some-
thing happened outside the House. When
it has happened inside the House, with-
in sight of the House, why defence?
When it has happened within my sight,
the question of defence does not come.

SHRI PILOO MODY : What happen-
ed?

MR. SPEAKER: The whole House
saw it. This relates to only one thing.
that the papers were thrown here op-
posite me. I said, all right....

SHRI H. M. PATEL (Dhanduka) :
Can you decide it as a matter of
privilege ?

MR. SPEAKER : 1 did not expect
this from him. This is a matter of
decorum of the House, dignity of the
House, It is your dignity, If you start
defending cases like that, there will be
no end to it. Our only fault is that we
have been taking it rather quietly,
leniently. Somebody tore a Bill, threw
it out. Somebody picked up the Secre-
tary's mike and started misbehaving.
We ignored it. But there should be an
end to it.

AN HON. MEMBER : So you cn-
couraged picking the mike ?

MR. SPEAKER: | think we missed
that occasion because we thought any-
way it is a matter left to the goodwill
of the parties, and they will sit together
and will not approve of it. But if it ir
going to be a practice every day, we
cannot allow it to go on like that.

It is also your function to see that
whatever be the viewpoints put here,
whatever be the provocation and all that,
at least they do not trespass on the digni-
ty and decorum of the House. This has
nothing to do with being a purely minor
matter this side or that. It concerns the
House, and 1 leave it to you. It came
up. | would had to ask for his explana-
tion if something had happened about
which we did not have personal know-
ledge. Well, nobody here approved of
it. and that is why this has come up.
(Interruption)
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SHRI P. K. DEO: Take a privilege
motion against him.

SHRI INDRAIJIT GUPTA: Sir, 1
have got many things to say, if you are
allowing him.

SHRI SURENDRA MOHANTY
(Kendrapara): Sir, I wish to raise a point
of order.

SHRI M. KALYANASUNDARAM :
I wish to raise a point of order. If you
had suo motu raised this matter—I
wanted to refer it to the Committee of
Privileges or for a discussion on the
floor of this House—then my point of
order would not arise. Just now, you
said that it happened in your presence.
1t happened yesterday. In a matter of
privilege, according to May, it is very
clear that it should be raised immediate-
ly. (Interruption) It should have been
raised here. (Interruption) As privilege
motion get priority, yesterday the other
proceedings could have been stopped
and this must have been taken up yes-
terday itself and discussed. I should have
no grievance then.

MR. SPEAKER: No point of order
arises here.

SHRI M. KALYANASUNDARAM :
You have included it in the Order Paper
of today.

MR. SPEAKER: Yesterday | said it
would be examined.

SHR1 M. KALYANASUNDARAM :
You had sufficient time to apply your
mind and you thought it fit, and you
thought it has a prima facie case.

MR. SPEAKER: No: if you are put-
ting it like that, I do not approve of it.

SHRI M. KALYANASUNDARAM :
You have now permitted him to raise it.
What prevented the Chair to refer it to
the Committee of Privileges under rule
22727  Why should the Members be al-
lowed 1o raise it and that too belatedly?
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This is not very healthy. If it is moved
as a motion of privilege now, it will not
be healthy, and your purpose will not be
served.

MR. SPEAKER: I do not think it is
proper for you to defend it like that. 1
am very sorry. (Interruption)

SHRI SHYA:MNANDAN MISHRA:
I have also a point of order.

SHRI M. KALYANASUNDARAM :
Let me finish. There is so much of
interruption. It will be better, and the
dignity of the House can be better serv-
ed and preserved if you call the leaders
of all the parties and discuss the matter
and try to save the dignity of the House.
By sctting one Member against the other,
the dignity of the House cannot be main-
tained. (Interruption)

SHRI S. A. SHAMIM (Srinagar): [
have a point of order to be raised.

SHRI SHYAMNANDAN MISHRA :
Sir, my point of order is this that you
have been pleased to go into the merits
of the case just now ; my submission is
that it is the business of the Privileges
Committee to go into the merits of the
case. (Interruption)

SHRI C. M. STEPHEN : The House
can do it.

SHRI SHYAMNANDAN MISHRA:
In committing this matter to the care of
the Privileges Committee, whose proceed-
ings are of a judicial nature, because it
happens to be in the nature of a con-
tempt, you have made certain remarks
which prejudge the issue. (Interruption)
Let me make my submission. I am do-
il"lgl that in the most judicial terms pos-
sible.

MR. SPEAKER: A very unpleasant
task for you.

SHRI SHYAMNANDAN MISHRA :
There is another thing. The issuc that
has been brought up before the House
by the two hon. Members relates to the
dignity of the House, but now there is
the question of the dignity of the Pri-
vileges Committce which is at stake.
(Interruption).

SOME HON. MEMBERS: No. no.

SHRI SHYAMNANDAN MISHRA :
It is the dignity of the Privileges Com-
mittce that is at stake. (Inferruption)
Pleasc listen.



179 Questian of Privilegs

SHRI B. P. MAURYA (Hapur): The
Privilege Committes is the creation of
this House; you should not forget this.

SHRI SHYAMNANDAN MISHRA:
Do you approve of this procedure to in-
terrupt a Member when he is making
a submission? | am making a submis-
sion to you on a point of order.

The second thing is this. Before com-
ing to a judgment that this requires 1o
be accorded the priority that you have
been pleased to give, you should have
gone into some of the factual inaccu-
racies which occurred in the privilege
motion. You were pleased to say just
now that this happened before you. be-
fore all of us. But did it not happen
before all of us that papers were not
thrown towards the Chair? That is
the cvidence of the eye that all of us
have in this matter. That was a factual
inaccuracy that occurred in this motion.

There is a second factual inaccuracy
also. This motion says: “... and his
contemptuous defiance of the Speaker...”
About ‘contemptuous defiance of the
Speaker’, one could have some honest
difference of opinion and the matter is
not so easy to decide. In both these
factual and material aspects, the motion
is full of inaccuracies and therefore my
humble submission is that the Chair
has not exercised its judgment in the
right manner in according it the prio-
rity which it has given and therefore it
is out of order. .. (Interruptions)

SHRI H. N. MUKERJEE: Entirely
apart from the merits of the matter, 1
find a very serious technical difficulty.
1 speak, for the moment, as a long-stand-
ing member of the Committee of Pri-
vileges. | feel that the matter can be
referred to the Committee of Privileges
or any comparable body in other circum-
stances than in regard to an incident
which has happened inside of the House,
where the Presiding Officer was present
to do his duty, where the Leader of the
House or any substitute thereof was al-
so present, the leaders of different par-
ties were also present and something
had happened. When something happen-
ed at a meeting in the Central Hall ad-
dressed by the President. some infrac-
tion of privilege or decorum was rcferr-
ed to the Committee of Privileges only
because at that point of time there was
no presiding officer to correct the mis-
demeanour. On this occasion. rightly
or wrongly—1 was not here, it was pain-
ful to go through the proceedings what
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1 discovered was that there was a lot of
pand 1 as usually happens in this
House at zero hour. What happened
was : you had permitted certain things
to be said and all that and some inci-
dent had taken place. Some body had
asked for a privilege matter to be raised
and you said you would look into the
matter,

How can the Committee of Privileges
go into the question of whether privilege
was affected or not in regard to the
happenings inside of the House and how
is the Committee going to get cvidence
in regard to what happened inside the
House. ... (Interruptions).  You  were
present. Neither you. nor the Minister
of Parliamentary Affairs nor any Mem-
ber of the House had put in a motion
to name the Member concerned: you did
not express your desire to name the
Member; if he had behaved egregiously
you should have done something of that
sort. In your wisdom and generosity
you did not do so; 1 am glad you did
not. After that had happened, to come
today and say : refer to the Privileges
Committee something which happened
inside, on the floor of Parliament on such
and such day when the Speaker was
present. when the Prime Minister was
perhaps not present but the lLeader of
the House, or somebody else. .. (Inter-
ruptions) This is very serious, If 1 were
the Chairman of the Privileges Commit-
tee, I would not have accepted the refe-
rence; | would have said, 1 just cannot
accept it,  You should have done it here.
Sir. you think it is a laughing matter.
So many of my friends think it is a
laughing matter. It is no laughing mat-
ter. We cannot keep decorum in the
House, and then we ask the Committee
of Privileges to hold the baby. We can-
not make sure of what happen in the
Central Hall when the President delivers
his Address and we want the Privileges
Committee to recommend something
which everybody would follow without
compunction! That is the sort of way
Parliament does not function.

13 hrs.

MR. SPEAKER: Thank you for ad-
vising how Parliament should function.
(Interruptions).

SOME HON. MEMBERS rose—

SHRI C. M. STEPHEN: 1 was hold-
ing the floor and I was interrupted by
a point of order. Now only points of
order alone can come, no speeches can
come.
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SHRI SURENDRA MOHANTY: On
a point of order, Sir, under rule 224 (1).
Rule 224 relates to the conditions of ad-
missibility of a question of privilege.
Sub-clause (1) reads thus :

“The right to raisc a question of
privilege shall be governed by the
following conditions, namely: —

(1) no more than one question
shall be raised ar the same
sitting™.

If you Kindly go though the motion. ..

MR. SPEAKER : | have examined it
very well. Don’t worry about that.

SHRI SURENDRA MOHANTY:
The motion reads thus:

“To raise a question of privilege
against Shri Jyotirmoy Bosu, M.P.,
for his grossly disorderly conduct in
throwing a bundle of papers towards
the Chair and his contemptuous de-
fiance of the Speaker on the 28th
August, 1972."

I submit that it is a combination of
two matters.

MR. SPEAKER: It is a singlc matter.
I do not accept the point of order.

SHRI PI1.OO MODY: On the same
point of order, may | say, the privilege
motion could have just as easily read as
follows :

“To raisc a question of privilege
against Shri Jyotirmoy Bosu, M.P.
for his contemptuous defiance of
the Speaker on the 28th August
19727

We have done a great many things in this
House, but let us not meddle with mathe-
matics. Two cannot become one just by
your ruling.

SHRI INDRAJIT GUPTA: Rule 224
reads:

“The right to raise a question of
privilege shall be governed by the
following conditions, namely:—"

1 will skip over (i) and (ii).
“(iii) the matter requires the intet
vention of the House.”

This is an essential point. We should
not mix up the merits of the case with
the question whether this matter should
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‘be elevated by you to the status of a
question of privilege which has to be
decided in the House. These arc two
entirely different matters. We may have
our own opinions, one way or the other,
as to whether actions like throwing a
bundle of papers or burning of papers
or seizing the mike or things like that
are desirable or not. My personal
opinion is that these things should be
deplored.  But that is not the issue at
stake now. The point is why this mat-
ter should be clevated by you to the
status of a question of privilege which
is printed in the list of business and
brought before the House for its ter-
vention.

As Shri Hiren Mukherjee has already
pointed out, the incident took place n
the House at a time when you were pre-
sent and when others were present, when
the Government ministers were present.
In spitc of that, though we have not
been able to do anything at that time,
you have subsequently thought iy fit to
allow it 10 be brought here as a motion
of privilege.

My contention is that this is not g
matter which requires the intervention
of the House. Why ? After all, we are
also very often influenced to some ex-
tent in our practices and our function-
ing by the traditions and examples of
the House of Commons. So, it is not
irrelevant for me (0 remind you that
only a few weeks or months ago in the
House of Commons a lady Member,
Miss Bernadette Delvin, elected from
Northern Ircland, slapped a Minister in-
side the House. But the House of Com-
mons did not consider it a case fit to be
sent to the Privileges Committee.

PROF. MADHU DANDAVATE
(Rajapur) : The Minister might have
considered it as a pleasure, being from
a lady !

SHRI INDRAJIT GUPTA: I would
further remind you that a few years ago,
another very renowned Member of the
House of Commons, Mr. Emanuel Shin-
well, who subsequently became Minister
for Labour. ..

MR. SPEAKER : Are you
it?

SHRI INDRAJIT GUPTA: | am say
ing these are matters which took place
in the House of Commons. Mr. Emanu-
el Shinwell crossed the floor, walked
across the floor and slapped a Minister

justifying
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[Shri Indrajit Gupta)
on the Treasury Benches. It was not a
lady and so it could not have been a
pleasure!

Therefore, this matter was not consi-
dered to be fit by the House of Com-
mons to be referred to the Privileges
Committee. | am only reinforcing the
point raised by Shri Hircn Mukerjee.
I feel that under rule 224(3) this is not
a matter which requires the interven-
tion of the House, irrespective of its
merits. It has to be solved in other ways;
for that we can make other suggestions,
and if you are willing to hear them you
can consider them. But it is not cor-
rect to mention it in the List of Business
as a motion of privilege, when it is not
worthy of being elevated to that level.

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, 1 want to submit. ..

MR. SPEAKER: Let me dispose of
these points of order. They cannot be
mixed up with the other ones. Other-
wise, they will be completely lost.

SHRI S. A. SHAMIM: Other mem-
bers were allowed to raise points of
order.

MR. SPEAKER: If it is the same
point of order, it cannot be raised. ..
(Interruptions) You want me to dispose
of it now or after I hear them?

SHRI INDRAIJIT GUPTA: It iy bet-
ter you hear them.

MR. SPEAKER: Is it the same point
of order or something else?

SHRI G. VISWANATHAN : It is the
same.

MR. SPEAKER: Why raise it then?

SHRI G. VISWANATHAN : I will
take only one minute.

MR. SPEAKER: I am not allowing if
it is the same.

SHRI G. VISWANATHAN: Before
you give a ruling on this point of order,
1 want to say something on it.

MR. SPEAKER: Please sit down. Is
it the same matter or a different one ?

SHRI G. VISWANATHAN: It is the
same subject-matter.

MR. SPEAKER: You do it after 1
dispose of Mr. Indrajit Gupta's point
of order.
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SHRI G. VISWANATHAN:
can 1 challenge your ruling then ?

MR. SPEAKER: 1 am not going to
allow you unless I dispose of the point
of order raised by Mr. Indrajit Gupta.

SHRI S. A. SHAMIM: You have
heard six Members on the same point.
Please allow two of us also on the same
point.

MR. SPEAKER: They were not the
same point.

How

_ SHRI G. VISWANATHAN: Let me
finish my submission and then you give
your ruling on the point of order.

Sir, Shri H. N. Mukerjee raised a very
valid point saying that the incident which
took place in the House cannot and
should not be referred to the Privileges
Committee. In that case, we will be
agreeing or we will be accepting that
this House is inferior to the Committee
of Privileges. The Privileges Committee
cannot be the supreme body over and
above the Parliament. Because it hap-
pened in Parliament, it should not be
referred to the Privileges Committee.

SHRI S. A. SHAMIM: There is a
fundamental difference between disap-
proving a particular act and raising a
matter of breach of privilege. We can
disapprove of a certain conduct. But tc
bring it under the purview of the breach
of privilege, it must fulfil certain condi-
tions. 1 am sure, most of the acts of
many a Member are sometimes not ap-
proved by many others. But that should
not constitute a breach of privilege.

Now, this particular incident should
be judged in a particular context, that
is, a Member sometimes, as you yourself
said, getting angry, sometimes being pro-
voked and all that. After all, it is a
human conduct. We are conducting
ourselves in Parliament. Instances have
been quoted where the intention of
contempt of the House is not there. It
is just an act. a rude act sometimes,
which amounts to an act of indiscretion
or shouting. If you take notice of this
particular incident, I am sure, you wil
have to haul up each one of us for com-
mitting a breach of privilege one day or
the other and the result will be that
breaches of privilege will lose their sanc-
tity and prestige which is attached to
them. It has been suggested by your
pred s also a ber of times that
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breaches of privilege should not be treat-
ed lightly. There have been instances
of editors who have committed contempt
of the House but no notice of them has
been taken because that will involve the
House in having continuous reference to
Privileges Committees and giving judg-
ments as to whether it is a breach of pri-
vilege or not. So, 1 would submit that
the importance given to this particular
incident will definitely involve you in a
very complicate affair in, future.

SHR1 PILOO MODY: By admitting

this motion, we have denigrated this
House.
MR. SPEAKER: Mr. Piloo Mody,

you should have control over your ton-
gue.

SHRI MUHAMMED KHUDA
BUKSH (Murshidabad) : About the
point of order raised by Mr. Indrajit
Gupta, I concede that there is great vali-
dity in the contention of Prof. Hiren
Mukherjee because, as he pointed out,
the matter under debate happened in
the presence of the entire House. You
have also very kindly observed that. My
hon. friend, Mr. Indrajit Gupta, referred
to the slapping of a Minister. Here,
the slap has been administered to the
-entire House. It is not a particular Mini-
ster who can retaliate or nced not reta-
liate, The decorum, the dignity, the
sanctity and sacredness of the House
has been assailed in the most undignified
manner and it is a matter for this House
to decide here and now as to how it
wants to deal with the Member. The
legalistic view taken is absolutely with-
out substance and foundation. It is the
breach of privilege of the entire House
as was pointed out by Mr. Stephen. You
also took cognizance of it. It is com-
pletely within the discretion of the Chair
to defer the judgment. You deferred
your judgment, and it is being brought
today. It is perfectly in order in my
opinion and it does not amount to any
transgression of Parliamentary practice
or Parliamentary law. But the poin¢ that
hon. H. N. Mukerjee has raised remains
to be decided by the House whether the
House would like to deal with it or whe-
ther it would like to remand it to its
own constituted committee.

SHR1 VASANT SATHE (Akola): In
all this din, we are losing sight of the
rules. A question of privilege is to be
ruised under rule 222.  When is this ques-
tion to be raised? Rule 223 says:
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“A member wishing to raise a ques-
tion of privilege shall give notice in
writing to the Secretary before the
commencement of the sitting on the
da‘y the question is proposed to be
raised.”

Therefore. it could not have been raised
yesterday itself when the incident took
place. _He gave a notice in writing and
has raised it now. (Interruption) If it
comes under 223, then the next stage is
rule 225, after leave has been granted—
because an objection can be raised whe-
ther leave should be granted or not-—
then it is for the House to decide or
for you to decide whether it should be
sent to the Privileges Committee or whe-
ther the House itself should take a deci-
sion under rule 226. Therefore, all this
confusion does not arise at all. You
have to decide first whether leave is to
be granted or not under rule 225.
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SHRI R. S. PANDEY (Rajnandgaon):
My hon. friend mentioned about the be-
haviour of slapping the Minister. That
was in the House of Commons. But here
it is a question of the honour of the
Chair. Here it is about ‘grossly disorder-
ly conduct in throwing a bundle of
papers towards the Chair and his con-
temptuous defiance of the Speaker'. ..
(Interruption)

MR. SPEAKER : So many points of
order have been raised. Actually most
of them were just suggestions for some
way-out. . .

SHRI SHYAMNANDAN MISHRA :
How about my point of order, Sir?

MR. SPEAKER: I am coming to
your point of order also. So far as this
question of raising this point of order
is concerned, the privilege motion was
raised there yesterday and I then made
the observation in the House. ..

SHRI SHYAMNANDAN MISHRA :
In the House?
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MR. SPEAKER: Yes, in the House,
there and then.

SHRI PI1.OO MODY : Somebody has
to make a motion.

SHRI C. M. STEPHEN: That
was moved.

MR. SPEAKER: I made the obser-
vation. . . (Interruptions)

SHRI S. M. BANERIJEE: Sir. you
remember a privilege motion was brought
against me by Mr. Atal Bihari Vajpayee
for mentioning the names of two Minis-
ters who were supposed to be on the
pay-roll of the Birlas and Mr. Joshi
supported it.  Even then I was given an
opportunity.
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MR. SPEAKER: So far as this fact
is concerned, it was moved yesterday

and | made the observation before the
House that I will consider it.

also

Now, Mr. Mishra says that it is pre-
judging. When the motion comes to
the Speaker, if he is satisfied, he allows
it to be brought before the House and
in my opinion . . . (Interruptions) 1
have to tell the House that these things
entitle it to be presented to the House.
1 said there is only prima facie case and
I told it to the House and it is not a
question of prejudging. Even I can, on
my own, say that it is a breach of pri-
vilege ad 1 am entrusting it to the Privi-
leges Committee or to the decision of the
House. So far I have not made any ob-
servation whether 1 leave it to the House
or to the Committec. All T said to you
was that the decorum of thc House is
equally your responsibility as for myself
and as for this side also . . . (Interrup-
tions) T made this observation very clear
to you. What I want to tell you is that
if some member happens to say that
such and such Minister was slapped. we
do not approve of it. That is not a
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800d idea at all to suggest in this House.
If somebody goes and slaps another
Member, that is the last thing to be
approved of by us. That is not a good
idea at all . . . (Interruptions) 1 am
very sorry. That is not a good defence.
I do not approve of this. I take it nobo-
dy in this country will approve of it . . .
(Interruptions)

SHRI INDRAJIT GUPTA: The
question is whegher it is a question of
privilege.

188

MR. SPEAKER: It is a contempt of
the House so far as this matter is con-
cerned. I don't think this practice should
hc_ approved of and tolerated upon by
this House at all. At least I do not
advise you to go for defence of such an
action.  If you disapprove of it. as Mr.
Shamim says, the only course, the via
media is that the gentleman should ex-
press his regrets. After his regrets [
can put it to the House whether it can
be withdrawn and whether his regrets
can be accepted.

SHRI SHYAMNANDAN MISHRA:
The moment you say it is indefensible,
there is nothing to be judged by the Pri-
vileges Committee.

MR. SPEAKER: I leave it to the
Housc: the House may deal with it them-
selves or they may entrust it to the Pri-
vileges Committee. This is before them.
It is before the House in the same form
as it came there and then.

SHRI S. M. BANERJEE: Why did
you not ask him yesterday?

MR. SPEAKER : The suggestion is
that if the Member expresses regret let
this be dropped.

SHRI INDRAIJIT GUPTA : It ceases
to be privilege issue, if he expresses re-
gret. [s that your point?

MR. SPEAKER: My suggestion is
this. It is entirely for Mr. Stephen. T
have allowed it.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RA}
BAHADUR): You have expressed the
sentiments and the mood of the House.
You have given the opportunity to Mr.
Jyotirmoy Bosu to help us maintain the
decency, dignity and decorum of the
House by expressing regrets. If that
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comes we shall really feel satisfied that
the required thing has been done but
if it does not come, 1 would suggest, it
must be referred to the Committee of
Privileges.

SHRI SHYAMNANDAN MISHRA:
My submission is this. We are on the
point of its having been placed on the
agenda_and on that we are having this
discussion.  But we have not gone into
the substantive matter. We will have to
go into the substance of the matter when
we come to discuss this, What you were
pleased to say just now would end the
matter here. That cannot be a part of
the whole system, the whole system of
discussion on this motion. You had
made a suggestion to end this matter if
he expressed regret. That does not
prevent this matter from being gone
into further. We shall have to decide
about this, whether the substance of the
matter is such as to be referred to the
Privileges Committee or not. ..

MR. SPEAKER : I have allowed it.

SHRI SHYAMNANDAN MISHRA :
That stage is yet to come.

MR. SPEAKER : T have allowed it.
I have already given my consent to the
motion. . ..

SHRI S. M. BANERJEE : On your
ruling, T have a very small submission.
STEPHEN :

SHRT C. M. Mr.

Speaker, Sir....

MR. SPEAKER : If Shri Jyotirmoy
Bosu just cxpressed regret, I would
suggest to the House that we may
proceed to the next item, and in that
case Shri C. M. Stephen says that he
will accept it and then scek lcave of
the House to withdraw his motion ; if
he does not express regret, then it will
be put to the House. ...

SHRI SHYAMNANDAN MISHRA :
Kindly hold it over. We can discuss
it informally with you and then come to
some decision about it.  Please hold it
over. ...

MR. SPEAKER : What for ?

SHRI SHYAMNANDAN MISHRA :
So that some informal arrangement
could be made about this. . ..

7—-13L.S.S./72
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MR. SPEAKER : We cannot post-
pone it,

SHRI SHYAMNANDAN MISHRA :
We can discuss it in an informal way
outside, not in the House. .. (Interrup-
tions)

SHRI C. M. STEPHEN: 1 was
having the floor of the House, under
rule 225. Then, points of order inter-
vened. [ presume that the points  of
order have now been disposed of. 1 am
entitled under rule 225 now to make a
short submission. I am proceeding now
to make my submission. ...

SHRIS. A. SHAMIM : He has already
moved

MR. SPEAKER: I have called him
already.

SHRI C. M. STEPHEN : 1 was inter-
rupted by points of order. ...

SHRI1 S. M. BANERIJEE: Kindly
give me half a minute. Let Shri C. M.
Stephen move his motion. | only want
to say something about the observations
that you have made just now that you
arc convinced and you also feel that it
is a matter of privilege. Supposing the
matter is referred to the Privileges Com-
mittecc and the Privileges Committee
come to the conclusion that it was not
a matter of privilege, there will be noth-
ing open 1o you except to resign or face
a no-confidence-motion. .. .

MR. SPEAKER: What is this. If 1
say there is a prima facie case, what is
wrong with it? A number of privilege
motions come, and if the Spcaker says
that there is a prima facie case. but the
Committee comes to a different conclu-
sion, then should the  Speaker  resign?
That would mean that all the Speakers
should have resigned. What a fantastic
suggestion the hon. Member is making.

The judgment of the Speaker is exer-
cised only on whether he should give his
consent to it or not. Suppose 1 give my
consent that it will go to the Privileges
Committee and the Privileges Commiteee
thinks that it is not a privilege, then
the hon. Member says that the Speaker
must resign. ...

SHRI S. M. BANERJEE: Mav |
make a submission, Sir? If vou had
said that it was only a prima facic case,
T wonld not have raised this point. But
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[Sbri S. M. Banerjee]
you, Sir in your wisdom have said some-
thing different. 1 am not casting any
aspersion on you, Sir, and 1 hold you in
high esteem. You are the custodian of
this august House, and as the custodian
of the House, you have said....

MR. SPEAKER: It had happened
here.

SHRI S, M. BANERIJEE : ... .that it
is a question of privilege. You did not
mention ‘prima facie case’. 1 would
have accepted it if you had mentioned
‘prima facie case’. But you gave your
cundid opinion, and you used that ex-
pression. I am really sorry that you
should have given your opinion before
the House had had an opportunity to
discuss it.

SHRI C. M. STEPHEN:
yield. ...

SHRI S. M. BANERJEE : On a for-
mer occasion, when there was a lot of
furorc in the House, and the Opposition
Members and others were shouting.
Prime Minister Nchru called a meeting
of the Opposition leaders and the whole
thing was thrashed out and thc matters
came to an end. But now... (Inter-
ruptions)

SHRI C. M. STEPHEN: The facts
pertaining to the question which 1 am
raising are well known to every Member
of the House. So, I do not want to go
into the details, because it is absolutely
unnecessary. The only point is that 1
have moved this motion on the basis that
according to me this constitutes a con-
tempt......

AN HON, MEMBER: According to
Shri Raj Bahadur.

SHRI C. M. STEPHEN: T do not
want to quote precedents and the law
and other things. because they are very
well known. It is for this sovereign body
now to judge whether it constitutes con-
tempt or not. T have only to invite your
attention to an incident which took place
in the course of this session. That in-
cident was with respect to a stranger. A
stranger threw pamphlets on the O9th
August. and a motion was moved before
this House, and this House unanimously
felt that that was contempt. and the two
persons were sent to jail. That was what
happened.

Now I am saving that the same stan-

dard ought to apply everywhere. 1 am
not going into details (Interruptions)
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The only question is: what to do about
this? Two courses are open, I mean for
the House to decide is one course; send-
ing it to the Privileges Committee is the
other (Interruptions).

SHRI PILOO MODY: It can be dis-
lcl:ssed for the next three days, if you
e.

SHRI G. VISWANATHAN:
statement is over.

SHRI S. A. SHAMIM: If they want
to hang Jyotirmoy Bosu, let them hang
him, but not for breach of privilege.

SHR1 C. M. STEPHEN: Under rule
226, I move that the matter may be put
to the decision of the House.

SHRI SOMNATH CHATTERJEE
(Burdwan): On a point of order. The
hon. member has not asked for leave
under rule 225. He has not asked for
that leave. So whatever he has said is
out of order: what he has said has no
cffect. He has moved a motion which
is of no use, of no effect.

AN HON. MEMBER: He has not
asked for leave; see the record (Inter-
ruptions).

SHRI C. M. STEPHEN: 1 have
already asked for leave (Interruptions).

His

SHR1 PILOO MODY: The debate
has to be adjourned and a date fixed.

MR. SPEAKER: He has asked for
leave of the House.

SOME HON. MEMBERS: No, no.

MR. SPEAKER : Order please. Leave
has to be asked. He has asked for leave
(Interruption) What is exactly the posi-
tion? What is your motion now? You
have asked for leave (Interruptions).

SHRI C. M. STEPHEN: Yes.

SOME HON. MEMBERS : No, no.
MR. SPEAKER: He has asked for
the leave of the House (Interruptions).

The question is...... (Interruptions). 1
have made it sure: he has asked for leave
(Interruptions).

The question is:

“That {eave be granted™.
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Those in favour will please say ‘Aye’.
SEVERAL HON. MEMBERS : Aye.

MR. SPEAKER : Leave is granted,
leave is granted.

SHR1 G. VISWANATHAN: He has
not asked for the permission of the
House (Interruptions).

SHRI SHYAMNANDAN MISHRA:
On a point of order.

MR. SPEAKER: Already lcave is
granted.

SHRI SHYAMNANDAN MISHRA:
I have a point of order with regard to
this. Pleasc hear my point of order.

SHRI C. M. STEPHEN: I move that
the matter be discussed in the House. It
should be decided by the House.

SHRI VASANT SATHE: He has
moved the motion now.

SHRI SHYAMNANDAN MISHRA :
Sir, a point of order.

MR. SPEAKER: Leave is granted.
There is no question of point of order.

SHRI SHYAMNANDAN MISHRA:
We have to discuss that motion. That
is my humble submission. We have to
discuss the motion. (Interruption)

MR. SPEAKER : Let him speak now.
Leave is granted to him. He will now
speak. (Interruption) Order please. Now,
the leave is granted for him to move
his motion. After that, you can dis-
cuss it.

SHRI RAJ BAHADUR : He has mov-
ed the motion. The motion has been
Lnoyed. You may now proceed on that

asis.

SHRI VIKRAM MAHAJAN (Kan-
gra): There cannot be a debate on the
motion.

MR. SPEAKER : He has already mov-
ed the motion. Now the motion will
be discussed. He will speak on it.

SHRI C. M. STEPHEN: Now, Sir,
the House has been pleased to grant
leave—

SHRI K. S, CHAVDA (Patan) : Sir,
on a point of order.
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MR. SPEAKER: I have already al-
lowed a discussion. No more points
of order.

SHRI K. S. CHAVDA: Under rule
376. | am raising a point of order. Now,
under rule 225(2), when an objection tu
leave being granted is taken, you should
take a count of the Members before leave
is granted.

MR. SPEAKER : He has already ask-
ed for lcave, and lcave has been grant-
ed by more than the number required.

SHRI K. S. CHAVDA: Sccondly,
after the leave is granted, the House may
discuss it or refer it to the Committee of
Privileges on a motion being made.

MR. SPEAKER: More than the num-
ber required were in favour of it. So.
there is no point of order. 1 do not
listen to this point of order. leave is
already granted.

SHRI PILOO MODY : He waats to
know if you took a count.

MR. SPEAKER : We always count it.
There is no more question.

SHRI M. KALYANASUNDARAM :
Rule 226 says that if leave under rule
225 is granted, the House may consider
the question and come to a decision or
refer it to a Committec of Privileges on
a motion made cither by the Member
who raised the question of privilege or
by any other Member. Now, a Mcem-
ber made the motion. It should be put
to the House and then alone leave is
granted.

MR. SPEAKER: lcave
granted to him. (/mierruption)

SHRI C. M. STEPHEN : Sir. I move
that this matter should be referred to
the Committee of Privileges. ] move:

has  been

“That the matter be referred to the
Committee of Privileges.™

SHRI M. KALYANASUNDARAM :
I move that the matter be discussed in
this House. There is another motion
moved by me: that the matter be dis-
cussed in this House.

SHRI S. M. BANERJEE: I move
that the matter be dropped in the larger
interests of parliamentary democracy
and decorum.
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MR. SPEAKER : No; the point is this.
The discussion is going on. It is open
for discussion.

SHRI C. M. STEPHEN: My submis-
sion is that no discussion can take place
in the House now, because the discus-
sion which takes place here will prejudice
or prejudge the issues before the Com-
mittec of Privileges. Therefore, a deci-
sion may be taken on this.

SHRI P. K. DEO: How can he take
away a thing which is already the pro-
perty of the House?

MR. SPEAKER : Mr. Stephen,
what is your suggestion ? What do you
say about it ?

AN HON. MEMBER : He says it
should be referred to the Privileges
Committee.

SHRI PILOO MODY : He said that
no discussion should take place here.
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SHRI JAGANNATH RAO (Chaka-
pur) : According to the Rules, the
Speaker shall request those members
who are in favour of leave being gran-
ted to rise in their places. We have done
that. There could be no discussion here.

MR. SPEAKER : It is open for dis-
cussion.

SHR1 M. KALYANASUNDARAM:
There arc three motions.

MR. SPEAKER : That cannot come
at this stage. It is open for discussion.

SHRI S. M. BANERIJEE :
moved my amendment also.

1 have
MR. SPEAKER : It must come in
writing, pot verbally.

SHRI S. M. BANERJEE : They all
moved orally yesterday.

MR. SPEAKER : They gave in wrl-
ting.
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SHRI VIKRAM MAHAJAN : Under
rule 344, an amendment shall not be
moved which has merely the effect of
a negative vote. He is trying to scut-
tle the motion and that could not be
accepted.

MR. SPEAKER : Anyone wanting
to speak ?

SHR1 VIKRAM MAHAIJAN : There
is nothing to discuss.

SHRI S. M. BANERIJEE : W¢ are
not computers, we shall give you in
writing our amendment.

SHRI G. VISWANATHAN: You
have first to hear Shri Jyotirmoy Bosu.
You have to request him to say what
he wants to say.

MR. SPEAKER : Why should I re-
quest him ?

SHRI JYOTIRMOY BOSU : No,
Sir. 1 am listening. I have been liste-
ning with great carec and attention. 1
want to spcak. How much time do I
get 2 One hour ?

MR. SPEAKER : How much time?

SHRI G. VISHWANATHAN : Two
days.

SOME HON. MEMBERS : Four days.
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SHRI RAJ BAHADUR : Once the
matter has been referred to the Com-
mittce of the House, the Committee
should be allowed to do its work un-
hindered. . . (Interruptions) Members
who want to express their views on this
mattecr may do so before the Commit-
tec. If you allow a discussion now, I
may respectfully submit that the whole

urpose of referring it to the Commit-
tee will be lost... (Interruptions)

MR. SPEAKER : This motion has
come; in writing : “That the question
of privilege motion by Shri Stephen be
considered in this House™.

SHRI S. M. BANERJEE : And abo
my amendment *..and be dropped”.
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MR. SPEAKER : I do not think it
is in order because it is completely ne-
gative. I will put the motion to the
House.

The question is :

“That this motion be considered in
this House.”

The motion was negatived.

MR. SPEAKER: Now, the other
motion is that this will go to the Privi-
leges Committee. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
My submission is, even if therc was no
motion from Mr. Kalyanasundaram,
this motion of Mr. Stephen could not
have escaped discussion in this House.
It was rather irregular for the Chair
to ask for a vote on that motion which
was submitted by Mr. Kalyanasunda-
ram, because this motion will necessarily
have to undergo a discussion in this
House.  You had been pleased to ask
Mr. Bosu to begin his observations. Is
evervthing in this House going to be
treated in this informal manner ?

MR. SPEAKER : You did not raise
any objection to his motion that this be
considered by the House. That is why
1 put it.

SHRI SHYAMNANDAN MISHRA:
We  will discuss whether this matter
should be referred to the Privileges Com-
mittec.

MR. SPEAKER : Under Rule 226,
after leave is granted, the House may
consider the question and come to a
decision or refer it to a Committec of
Privileges. I was not in favour of this
motion by Mr. Kalyanasundaram, But
you also said that it should be consider-
ed by the whole House. Now that his
motion has been negatived, the other
motion will be that this matter be refer-
red to the Committee of Privileges.
You can speak on that.

SHRI SHYAMNANDAN MISHRA:
So, the earlier vote was irregular. (Inter-
ruptions) . . ..

SHRI S. M. BANERJEE : The time
for this discussion should be at lcast
ten hours.
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MR. SPEAKER : I think an hour or
two would be sufficient. The only qu-
cstion that will be discussed will be
the throwing of papers.

SHRI S. M. BANERJEE : The mo-
tion contains two issues—contemptuous
behaviour and the throwing of papers.
There are two matters in the motion.
So, it is against the rules.

MR. SPEAKER There has been
enough discussion on that.

SHRI JYOTIRMOY BOSU : Sir, as
1 pointed out earlier, if the House co-
mes to disorder, 1 shall resume my seat.
So, T would request you to bring order
in the House.

1 was really surpriscd, that during the
last six years of my tenure here, a pri-
vilege motion of that character was
listed on the list of business abruptly
and brought here without giving me a
chance to defend mysclf. 1 was also
surprised vesterday how the Speaker
could be pressurised to reverse his own
decision.  Here we are sceing on the
floor of the House. . . (Interruptions)

SHRI C. M. STEPHEN : It is an
unfair allegation which should be ex-
punged.

SHRI JYOTIRMOY BOSU : Sir, we
have modes of bringing a no-confiden-
ce motion against you with a notice of
fourtcen days, whcther you have been
competently handling the affairs with
impartiality. That is a different matter;
I shall deal with it some other time.
You can take indications from what I
say now whether somebody is worth
the salt. . . (Interruptions)

SHRI NAWAL KISHORE SHARMA
(Dausa) : These remarks are objectio-
nable. .. (Interruptions)

SHRI VIKRAM MAHAJAN : Thes:
remarks cast aspersion on the dignity
and prestige of the Chair. They should
be expunged. . . (Interruptions)

MR. SPRAKER : If after this dis-
orderly behaviour and all that, if a mo-
tion comes up against me, I shall wel-
come 1t.

SHRI JYOTIRMOY BOSU : We
will give you a chance.
MR. SPEAKER : 1 accept your

challenge.
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SHRI JYOTIRMOY BOSU : We
will give you a chance. But that is a
different issue.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF ELECTRONICS, MINIS
TER OF HOME AFFAIRS, MINIS-
TER OF INFORMATION AND
BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) : The hon. Member is cas-
ting aspersion on the Chair... (Interrup-
tions) 1 would appcal to all opposition
members. .. (Interruptions)

SHRI JYOTIRMOY BOSU : 1 am
not showing disrespect to the chair.

SHRI RAJ BAHADUR : I formally
propose that the hon. Member be na-
med. .. (Interruptions)

MR. SPEAKER : He has very often
beecn rude to me. 1 am not going to
tolerate it... (Interruptions)

SHRI RAJ BAHADUR : He should
be named. 1 move a formal motion
that he should be named and for the
rest of the session... (Interruptions)

MR. SPEAKER : May I give one
suggestion ?  (Interruptions).  Order, or-
der. All of you pleasc sit down. 1
would not hesitate to name him but
the subject which is under discussion
concerns him. We want to give him
a chance on that. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
I rise on a point of order. Allhouﬂ
many of us would not approve of t
observation made by the hon. Member,
may I submit to you that your pleasure
that vou would name him, 1 think, is
complctely beside the point. The sug-
gestion is tor naming him... (Interrup-
tions).

MR. SPEAKER : I am refraining
from naming him in spite of the be-
haviour of the hon. Member that I
witnessed. ..

SHRI SHYAMNANDAN MISHRA:
What has he done ?

MR. SPEAKER :
speaks.

SHRI SHYAMNANDAN MISHRA:
The only thing that can be construed
from what he has said is that he has

The way he
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held out a threat of bringing up a No-
Confidence Motion against you. You
should have been the first person, and
you were the first person, to welcome
such a move. What is there objectiona-
ble ? I can say that I will bring a motion
against you. How is it objectionable ?

MR. SPEAKER : Kindly sit down;
don’t interrupt.

SHRI SHYAMNANDAN MISHRA:
This is certainly not in good taste. But
no objection on any technical or cons-
titutional ground can be taken. Many
of us would disapprove of it. We will
not use the same words against you.

MR. SPEAKER : Don't try to en-
courage that kind of behaviour. 1 cx-
pect something better from you. 1 am
not sitting herc to hear that any time
the Member wants to say something,
he should extend threats to me. | am
not sitting here to hear all those threats.
I have been listening to them all this
time.

SHRI R. S. PANDEY : Sir, you are
enjoying the confidence of the House.
He is cntitled to give his explanation.
But so far as the sanctity of the Chair
is concerned, that cannot be challenged.
He can explain his position. But in the
course of his explanation, if he says
anything against the dignity of the Chair,
we cannot tolerate it. The dignity of the
Chair cannot be challenged by him.

SHRI JYOTIRMOY BOSU : Sir, 1
am acting within the rules. 1 suppose
the Housc will be kept in order.

MR. SPEAKER : Kindly do not
provoke others.
SHR1 JYOTIRMOY BOSU : I can

try to please the Chair by being respect-
ful. But 1 am not here to waste my
cnergy to spcak things to please the
people silting opposite.  Let it be clear
in your mind. My job will be to cx-
pose them as best as I can. Kindly
don’t interrupt me.

The question is this. Let us go into
the technicalities of the things. Here
is Question of Privilege at item No. 3
of the Revised List of Business, Tues-
day, August 29, 1972/Bhadra 7, 1894
(Saka), etc. etc. It rcads like this. It is
a very pernici piece of d It
might go into the archives; it might be
put in polycthene bags after 2000 years,
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Is it not your responsibility to see that
whatever goes in the List of Business,
under your command, under the signa-
ture of Mr. Shyam Lal Shakdher, your
Secretary, is accurate and correct ? It
reads as follows :—

“..to raise a question of privilege
against Shri Jyotirmoy Bosu, M.P.,
for his grossly disorderly conduct
in throwing a bundle of papers to-
wards the Chair and his contempt-
uous defiance of the Speaker on
the 28th August, 1972."

Hon. Mr. C. M. Stephen, in his letter,
has been kind enough to write this :

“C. M. Stephen
Member of Parliament
(Lok Sabha)
“17, Janpath,
New Delhi-1.
28th August, 1972.

“lo Secretary,
Lok Sabha,
New Delhi.

“Sir,

1 beg to give notice under rule
222 to seek the permission of the
Speaker to raise on 29th  August,
1972 a question involving breach of
privilege of the House.

This morning, after the question
hour, in the course of controversy
that followed the attempts of Shri
Jyotirmoy Bosu to make a state-
ment, Speaker gave a direction. In
protest against the direction Shri
Bosu thrcw towards the Chair...."

Please do not forget that word.

*..towards the Chair a bundle of
papers. He shouted and gesticulated
in  contemptuous defiance of the
Speaker and of the House.”

This is the letter. You are an eminent
lawyer, Sir.  You were teaching law.
As an accused, I should be given the
freedom of expressing my mind clearly
and openly; there should be no barrier
on that. 1 have an apprehension in
my mind (Interruption) that just because
the privilege motion came from a mem-
ber of the ruling Party, it was printed
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then and there without going into the
merits ol the matter. How, Sir ? 1
will quote from four mewspapers of
Delhi not one and none of them is
run by CPM or, for that matter, by any-
body belonging to this side.

This is the Indian Express. It says:

“In one of his angry moments, Mr.
Bosu threw the bundic of half-burnt
newspapers in front of the Speaker's
table.”
the

Not towards him. In front of

Speaker’s table.

Then 1 quote from the Statesman.
They all draw newsprint quota for
government advertisements. (4
know who have the control. We
do not have it. (Interruption) please
bring the House to order, Sir. (/nterrup-
tion) 1 quote from the Statesman :

“At this stage Mr. Bosu threw the
bunch of burnt pa near the podi-
um. Nothing could be heard in the
ensuing din.”

What is podium ? It
Chair.

is  Speaker's

Then I quote from the Times of India
controlled by trustees appointed b
Government under the orders of Hig
Court. Wec know what they are. It
says :

“The Lok Sabha was thrown into
a tumult today when the CPM mem-
ber, Mr. Jyotirmoy Bosu, brandished
a sheaf of partially burnt newspapers
and flung them on the floor of the
House.”

Does the Speaker sit on the floor of
the House.”

Another paper, ‘Motherland’, says :

“During the uproar, Shri Bosu..."”

Mr. Raj Bahadur, kindly listen to me
quietly.

“During the uproar, Shri Bosu who
had brought a bundle of papers
which he said were the remnants of
the burnt papers and periodicals dro-
ped them in the well of the House.”
ay I ask, hon. Mr. Speaker, ‘Do
you sit inside the well of the House ?
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Then, I come to another question.

Hc has talked about and it has been

said in the letter as well as in the order

of business which is issued under
your command, with great anxiety and
great haste, it has be done and never
again Mr. Jyotirmoy Bosu could be
trapped.  Let us sec. 1 have copies of
the proceedings provided by your kind
Sti‘lcrcl’anat, not my typing. It says
‘what ?

“Shri Jyotirmoy Bosu : But, let
me point out to you, Sir, that you
are sufficiently equipped to give any
directive that you wish to give, under
rule 389 which reads as follows :

‘All_matters not specifically pro-
vided for in these rules, ..”

when they defied you and when they
fpl:ccd Yyou to reverse your ecarlier de-
«cision. T repeat it :

‘Al matters not specifically pro-

vided for in thesc Rules and alfqﬁew
tions relating to the detailed working
of these rules shall be regulated in
such mannor as the Speaker may,
from time to time, direct.’

Mr. Speaker : 1 am  regulating it
now...."

Very good.

*..T have allowed him two minutes
to say what he wants, but not on the
motion. ..

Shri Iyotirmoy Bosu: You are
competent to allow me to say this.
I had given an adjournment motion on
the Government's failure. |

Mr. Speaker @ Let him not  refer
to the adjournment motion now. Let
him say what he wants to say.

Shri Bosu: Al

right, .. ."

Here it is very important.

Jyotirmoy

“..In obedience to your wishes,
let me know whether you want me
to read the telegram.

Mr, Speaker: No, no. Let him
say what he wants to say.

Shri Jyotirmoy Bosu : What do you
want me to do. Sir?

AUGUST 29, 1972

Question of Privilege 204
Mr. Speaker : He may say in twu
minutes what he wants to submit.”

In the third person.

Then, I made a submission and there
you see the defiance of the Chair. May
1 lay this on the Table, a sccond copy
for you to present, Sir ?

Then, 1 come to another issue. I
have given you the idea as to how it
came. I want to ask another question.

SHRI VIKRAM MAHAIJAN : You
cannot ask questions.

SHRI JYOTIRMOY BOSU : They
want us to be orderly and we recipro-
cate.

Mr. Speaker, Sir, I came in a great
hurry and delivered a letter. This war-
ran!, this privilege motion notice was
handed over to me here in the Parlia-
meng House after about 7 O'clock by
Profulla Kanti Patnaik, your Joint Sec-
retary and 1 went and burnt my oil
till midnight consulting books.  You
would appreciate that 1 cannot even
borrow a copy of the book that I would
very much like to read, written by
Mr. Shyamlal Shakdher and Mr. Kaul.
There  was no  copy availuble in
the library. The opportunity to defen-
ce is very wonderful. So, I sat down
till midnight. 1n fact, at 2 O'clock I
went to bed. 1 drafted a letter which
was tvped in the moring and delivered
at your desk at 10-25 a.m. to-day.

1 want to ask you: have you gone
through that letter ? 1 have quoted ex-
tensively from most well-known books
on parliamentary practices including
Muay's  Parliamertary  Practice and 1
have pointed out that whay happened
yesterday did not, at all constitute a bre-
ach of privilege. You have not bo-
thered to mention about it or make a
reference about it in the House that
Mr. Jyotirmoy Bosu in reply to the
charge that has been put down on the
List of Business has given a  detailed
in{ormation.

SEVERAL HON. MEMBERS : He
has said it.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : The Spea-
ker has said it.
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SHRI JYOTIRMOY BOSU : I am
very sorry, Mr. George, you will be
elevated soon. Please keep quiet...

MR. SPEAKER : Order, please.

SHRI JYOTIRMOY BOSU : Now I
have to read out what I said to you.
To-day, 1 have to read out a litle
speech, unfortunately so.

“During the question hour 1 was
informed by Shri Anand, your As-
sistant, that my Adjornment Motion
was disallowed by your goodself.

(2) Immediately on receipt of the
information 1 wrote a letter to you
sccking your permission to make a
meition of  the issue  which [ had
coveied i my Adjournment Motion. .
By indication you had shown your
reluctance to allow me to do s0.”

Sir we will not distort a single thread
of the facts..

I wanted to seck your permission to
get an opportunity to make a mention
of the issuc under reference, and try to
argue my case in favour of acceptance
of the Adjournment Motion, because |
was firmly of the opinion that the mat-
ter under refcrence  fully covered the
requirements of ihe rules of procedurc
that covered admission of adjournment
motions.

I admit that 1 repcatedly tried tc
persuade and plead to allow me to pur-
sue my path and many leaders of the
oppasition and oiher Members lent full
support to my argument, and I thank
them for that.

Sir, you were pleased enough to
grant mc (wo minutes to read out the
telegram which 1 reccived from  Cal-
cutta,

MR. SPEAKER :
you.

SHRI JYOTIRMOY BOSU : If you
had not come to (g/g]itics, you would
have been a High Court Judge. .

MR. SPEAKER : You say I allowed
it. 1 did not allow it.

SHRI JYOTIRMOY BOSU : Am 1
casting aspersions on you, Sir ? If so
I can correct myself. You were pleased
-enough to grant me two minutes to read
-out the telegram. .

I did not allow
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AN HON. MEMBER : It is wrong.

SHRI JYOTIRMOY BOSU : Which
1 reccived from Calcutta parrating the
atrocities that are causing severc hind-
rance on the freedom of press which
1 consider is a Central subject. When
you had given this directive to me
there was detiance of the Chair from
congress benches and terrific noise came
from the same direction and I was pro
vented from making use of the oppor
tunity that was allowed to me. Later
on, the decision was reversed  which
prevented me from getting the oppor-
tunity that was carlier given to me.

This caused serious resentment in the
minds of cverybody in the opposilion
and no doubt by the utlerances that
were hurled on me from congress ben-
ches, it caused provocation in my
mind which was reflected in my action,
that 1 had to cxpress my resentment by
throwing a small bundle of half burnt
newspapers on the well of the House.

1 had never thrown the bundle of
papens towards the Chair and 1 had not
gesticulated in contemptuous defiance
of the Chuair and the House.  All the
Delhi ncwspapers will corroborate this.

[ am sorry and a little surprised to
n~ie that Privilege Motion has been
ad nitied without giving me any oppor-
tunity to explain myself which is un-
u ua! »nd uncommon. The Joint Scc-
ety informed me that it was placed on
thee Tist of Business for the next duy.
! have already said aboug it. 1 respect-
fullv register my nrotest against  this
unustal s'ep, to my mind, after reading
books of authority. It is the ancillary
nature of privilege, a necessary means
to fulfilment of functions, which is the
distinctive mark of a privilege in its
ancillary character.  The previleges of
Parliament arc rights which are “ahso-
lutely necessary for the due execution
of its powers.” They are enjoyed by
individual members because the House
cannot perform its functions without
unimpeded use of services of itls Mem-
bers, and by cach House for the pro-
tection of its Members.

SHRI VASANT SATHE : Not dis-
service.

SHRI JYOTIRMOY BOSU : Accor-
ding to May's Parliamentary Practice,
breach of privilege is.. (Interruption)
gou‘l'd you kindly bring them to order,
ir ?
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. Shri Vasant Sathe is not in order. He
is out of order.

According to May's Parliamentary
Practice ; a breach of privilege is defin-
ed as follows :

“When any of these rights and
immunitics, both of the members, in-
dividually, and of the assembly in its
collective capacity which are known
by the general name of privileges
are disregarded or attacked by any
individual or authority, the offence
is called a breach of privilege and
is punishable under the law of
parliament.”

It further says :

“that the assaulting, insulting or
menacing a member of House, in his
coming to or going from the House,
or upon the account of his behaviour
in Parliament.”

That is also another thing. Many of
us are having a sombre experience
every day. In Delhi, how many MPs
have been beaten up by the police
while they were coming to the Parlia-
ment.  Only the other day, we had a
Member who was intercepted at Asan-
sol station, and he would have been
murdered because the police and the
railway officials collaborated. That also
did not constitute a breach of privilege.

SHRI VASANT SATHE Is this

quite relevant to the subject before the
House ?

SHRI JYOTIRMOY BOSU : Now,
I am saying this for your information
I have only shown my resentment in
the House which is a part of my par-
liamentary privilege, and 1 shall con-
tinue to exercisc that.

AN HON. MEMBER : By
ing papers ?

SHRI JYOTIRMOY BOSU : Now,
let me explain to you why I was resent-
ful. Since about March, 1971 in West
Bengal, a reign of semi-fascist terror
has been let loose and democracy has
ceased to prevail. .

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMA-
RAMANGALAM) : On a point of
order. What the hon. Member is say-
ing now is not relevant to the motion

throw-
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before the House. It has nothing to
do with what is being discussed, and
that should not be allowed.

SHRI JYOTIRMOY BOSU : Since
about March, 1971 in West Bengal, a
reign of semi-fascist terror has been
let loose. ...

MR. SPEAKER : The point is that
the hon. Member can only speak about
the motion which relates to the fact
that the papers were flung towards the
Speaker. As far as any other matter
which is extrancous to that is concerned,
that would not be relevant or this
point.

SHRI JYOTIRMOY BOSU : I have
no opportunity and no chance to exp-
lain ? Then, I say nothing. Then, I
say nothing. I have no right to do
so ?..

MR. SPEAKER : I am sorry..That
is not relevant. ...

SHRI JYOTIRMOY BOSU : | am

sorTy you cannot prevent me. You
cannot hang me and hang me hard
too. .

SHRI PILOO MODY : May |

make a submission ? When a man is
defending himsclf, according to normal
laws, he is allowed to do so even if he
says irrelevant things. That  aside.
Secondly, this House is trying to a
accuse.  Shri Jyotirmoy Bosu of having
broken the privileges of the House and
been in contempt. Now, as regards
the reasons why he was moved in lhgt
particular direction and why he lost his
temper, he has a right to explain, even
as a relevant part of the evidence. ...

MR. SPEAKER : There is no ques-
tion about it. There is no doubt about
it. We all concede that he lost his tem-
per. There is no question of moving
in that direction. ...

SHRI JYOTIRMOY BOSU : But [
must say why. 1 must tell you why.

AN HON. MEMBER : By throwing
the papers ?

SHRI JYOTIRMOY BOSU : 1 must
tell you why. ..

MR. SPEAKER : 'Fhis motion re-
lates only to the action of throwing the
papers before the Speaker.
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SHRI JYOTIRMOY BOSU : Be kind
to me, Sir.

_SHRI R. S. PANDEY : How much
time have you allowed him to explain ?

~ SHRI JYOTIRMOY BOSU : Now,
it might be of interest for you to know
what caused resentment in me. Since
about March, 1971, in West Bengal..

MR. SPEAKER : I am not going to
allow him to go beyond the motion.

SHRI JYOTIRMOY BOSU : ..a
reign of semi-fascist terror has been let
lo%se and democracy has ceased to pre-
vail. .

MR. SPEAKER : I am not goi
allow all this. not going to

SHRI JYOTIRMOY BOSU : The
las('; assembly elections were mostly rig-
ged. .

MR. SPEAKER : The hon. Member
should confine himself to the motion.
What he is saying is not connected with
the motion. (Interruptions).

SHRI PILOO MODY : Any _time,
any criticism of the ruling party is ma-
de, immediately, there are interruptions.

MR. SPEAKER : Everything will be
all right if the hon. Member cares for
himself. We shall control them.

SHRI JYOTIRMOY BOSU: The
freedom of expression and press which
are the b;lsnc rights in a democracy have
totally disappcared.  Ncwspapers and
periodicals  which criticised Shrimati
Indirs Gandhi. .

_MR. SPEAKER : I shall not allow
him to say now what I did not allow
him to say at that time. He can just
speak on the motion as it is. That is
not a part of the discussion.

SHRI JYOTIRMOY BOSU : I am
saving about the freedom of the press,
which was the subject-matter of my
adjournment motion.

. MR. SPEAKER : Now, the question
is about this motion and not what fre-
edom of press is and what the subject of
the adjournment motion was. am
not allowing all that on this motion.
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SHRI JYOTIRMOY BOSU : Papers
were burnt.

MR. SPEAKER : That is an irrele-
vant matter.

SHRI JYOTIRMOY BOSU : The
freedom of expression and of the press
which are basic rights in a democracy
have totally disappeared.

SHRI C. M. STEPHEN : On a point
of order. The Motion we arc now
considering is that this matter be refer-
red to the Privileges Committee.

MR. SPEAKER : The only question
is whether it should be referred to the
Privileges Committee.

SHRI K. P. UNNIKRISHNAN
(Badagara): It has been referred already.

MR. SPEAKER : T am concerned
with the scope of the discussion. So far
as going into the adjournment molion
which was disallowed is concerned, I
am not allowing him.

SHRI JYOTIRMOY BOSU : Sitting
in judgment over the issuc, kindly hear
me.

Newspapers and periodicals which
criticised. ..

MR. SPEAKER : Please do not men-
tion them.

SHRI JYOTIRMOY BOSU : How
can I not?

MR. SPEAKER : So far as this back-
ground or anything is concerned, we
do not dispute it. The only question
is his conduct in throwing papers
towards me.

SHRI JYOTIRMOY BOSU : It 18
against this background. . (Interruptions)
must  be

MR. SPEAKER: There

some relevance.

SHRI JYOTIRMOY BOSU : Ncws-
papers and periodicals which criticised
the ruling party were subjected to seri-
ous physical thrcats and attacks. Edi-
tors and reporters arc constantly threa-
tened with direct consequences. The
offices of newspapers were raided by
people belonging to the ruling party.
These newspapers were exposing starva-
tion deaths, unemployment and cor
tion; they talked about the Nagarwal
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case; they talked about the Research
and Analysis Wing ; they talked about
the Anand Bazar Patrika sending a cre-
ed to an American agency during the
Indio Bangladesh. .

SOME HON. MEMBERS : No, no.

SHRI JYOTIRMOY BOSU : These
are all the threats. That is why papers
have been burnt.

MR. SPEAKER : That is no part of
this motion.

. SHRI JYOTIRMOY BOSU :
is a part of this motion.

This

If you want to hang me, you may
hzng me, but not without giving me a
chance.

MR. SPEAKER : |
bang him.

do not want to

SHRI K. P. UNNIKRISHNAN : On
a point of order.

SHRI S. A. SHAMIM : He must
get a clear chance.

SHRI R. S. PANDEY : He is crossing
the boundary. No Member of Parlia-
ment is against freedom of the press
(Interruptions). The question is that he
has to explain his conduct on the floor
of the House yesterday and he has to
Justify it.

MR. SPEAKER : 1 have already
asked him not to go beyond the scope.

. SHRI R. S. PANDEY : He is mov-
ing round the world by quoting many
things.  What relevance has all  that
got 1o do with the motion ? (Interrup-
tions).

_MR. SPEAKER : I have already told
im.

. SHRI K. P. UNNIKRISHNAN : Js
it parmissible ?

SHRI JYOTIRMOY BOSU : News-
papers are forcibly seized and burnt.

MR. SPEAKER : I say; do not men-
tion that,

SHRI JYOTIRMOY BOSU :

Why
mot ? It is defending my action.
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MR. SPEAKER : It is not defending
your action.

SHRI SHYAMNANDAN MISHRA:
He is not questioning your action on the
adjournment motion. He is only nar-
rating certain circumstances (Interrup-
tions)

SHRI JYOTIRMOY BOSU :
were the papers burnt ?

SHRI SHYAMNANDAN MISHRA:
When our turn comes, we will refer to
these things.

SHRI JYOTIRMOY BOSU : Leaders
belonging to the ruling party, including
a Member of Parliament, gave repeated
threats in a public meeting against such
papers. Therc are numerous such in-
stances and we had been receiving nu-
merous trunk calls, tclegrams and let-
ters secking intervention and protection
of frecdom of thc press and expression.
which arc in serious danger. Sir, four
papers were mainly involved : Bancla-
desh, Darpan. Satyajug and  Ganasati.
1 maintain that T am here to repre-
scnt the people and reflect their mind
beforc this august House. The resent-
ment came to my mind because of that
and 1 brought it to your mind in the
House. At no point of time today I
have cast reflection on you. On the
contrary, 1 was anxious to strengthen
your hands.

MR, SPFAKER : My hands arc al-
ready strong.

Why

SHRI JYOTIRMOY BOSU : Fi-
nally, T must make it clear once again

to vour good self that I have not
shown, that did not show any dis-
regard to the Chair because I am

mindful of the fact that you are the
hon. elected Speaker of this august
House, of the people’s representatives,
of the country.

SHRI VIKRAM MAHAIJAN : Sir,
you have already rejected  that
this  House should consider  the
question.  The only other alter-
native is that it should be re-

ferred to the Committee of Privi-
leges. Therefore, the explanation has
been given bv Mr. Jyotirmoy Bosu.
Now, the question should be put that
it may be referred. There should be
no more discussion.

MR. SPEAKER : Mr. Mahajan, let
them participate in the debate for
sometime.
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SHRI N. SREEKANTAN NAIR been rcad; Ihave read the burnt
(Quilon) : Sir, as one who has stood newspapers. It was given undue im-

the charge of committing a breach of
privilege on another matter almost al-
lied to this, will you allow me to speak
a few words?
MR SPEAKER : On what?
SHRI N. SREEKANTAN NAIR :
On the privilege motion,

AN HON. MEMBER :
restrospective cffect.

MR SPEAKER : Order, order. Yes,
Mr. Nair.

SHRI N. SREEKANTAN NAIR
On the question of the language, I had
lost my temper and 1 wanted to go out
and I was prevented from going out,
and I broke the door of this Parlia-
ment  House, which gave risc 0 a
question of privilege in this House.
It was raised by Mr. Fernandes and
others alleging that it was a question
of breach of privilege: it was imposi-
tion of Hindi as national language that
was being debated. But 1 found that
the entire Congress and other opposi-
tion benchbes refrained from voting and
the motion was lost. 1 am giving this
instance. ..

Not with

MR SPEAKER Mr. Nair, will
you pleasc move a little to the front ?
I am not catching your words.

SHRI N. SREEKANTAN NAIR :
Mr. Spcaker, Sir, I was referring to a
previous incident in this House
connection with the issue of language.
The doors were closed after the first
voting. I wanted the Watch and Ward
staff to open the doors, but they refu-
sed. Then 1 broke open the glass
panels of the door. A privilege mo-
tion was moved in this House by the
SSP leaders. Then, the entire Congress
benches refused to vote on the motion,
and the motion fell, because there we-
re not sufficicnt Members to vote in
favour if it. The basic fact bchind it
was that 1 did something out of my
emotional upsurge, They felt that,
even though they did not agrec with me,
such a motion was uncalled for.,

Now, in this particular case, the
whole House is aware of the matter,
I do not understand why my friend Mr.
Jyotirmoy Bosu should object to papers
being burnt. They have already

portance by the people on the other
side; so it got a lot of publicity, which
it should never have got. By raising
this question of privilege, you are giving
hundreds of opportunilies to reicrate
and publicise his views, We are wast-
ing all our efforts on such a small matter.

MR. SPEAKER : 1 very well know
that he gets publicity; he has the knack,
he knows how to get it, But after all
these story incidents sometimes which
are ignored, should not form a regular
part of the practice of this House. That
was the idea. The only thing is this.
In the very beginning | said that instead
of stretching it too far, it would be
much better if he just gets up and says
before the House: he did not mean
anything. But he did not accept it.
We were not at all going to this ex-
treme. Personally I expressed my wish
in this House. He can writc to me
and express his regrets and say he did
not mean it at all. That would have
ended the matter. Even that he was
not prepared to do.

SHRI JYOTIRMOY BOSU : I have
said that; you did not hear me.

MR. SPEAKER : In your specch
now you could have just said that you
never meant any disrespect and that it
should not have happened, Other me-
mbers could have just persuaded you.
Anyway that is not a good practice.

SHRI SHYAMNANDAN MISHRA:
The whole tenor of the letter is there.

MR. SPEAKER : In that letter he
has said so much. The motion was
before the House.  The question was
about the motion and I suggested that
it was much better when this motion
came you said it in the House.

SHRI PILOO MODY : This could
have been done before it came on to
the Order Paper.

MR. SPEAKER : I just rcquested
him to do that. We could then reque-
st Mr. Stephen to withdraw it. He did
not agree to it.
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1 am sorry for that. Let the House

withdraw the motion,

MR. SPEAKER : From my point
of view, we do ignore such things as
acls on the spur of the moment and
all that.  When this motion came yes-
terday, immediately at that time, 1 said
so. ‘That is why in the very beginning
I said let him say : 1 am very sorry.
He did not agree. How can 1 help hl's)
getting publicity, Mr. Sreckantan Nair?
I tried to stop it. He is very found of
doing it

SHRI JYOTIRMOY BOSU: You
are casting reflections on m¢; 1 am cn-
titled to a personal cxplanation. I am
not doing it.

‘The internal functioning of Parlia-
ment must be more democratic. 1 want
to say so. 1 represent the people qf
West Bengal. 1 carry their w(ath, if
they have a wrath against the Govern-
ment. 1 am individually nobody.

MR. SPEAKER : We are nobody
individually.

SHR] JYOTIRMOY BOSU : 1
must express their feelings. Chat is my
privilege and 1 will be doing it again
and again.. . (Interruptions.)

SHRI INDRAJIT GUPTA : Sir, 1
risc to opposc the motion moved by
Mr. Stephen. 1 do not want to take
much of the time of the House. But
1 hold firmly to the view, that is the
view of our party, that thc matter un-
der issuc has got nothing to do with
privilege. It is at the most a matter of
indecorum of some cxhibition of bad
manners,  but that has nothing to do
with privilege. Mr. Stephen’s motion
reads : “...raisc the guestion of privi-
lege against Shri Jyolirmo; Bosu for
his grossly disorderly conduct, “Mark
the word ‘grossly’. Apparently  the
Movers of this motion had at the back
of their minds that if it were just dis-
orderly conduct which is going on here
very often then it would™ not constitu-
te a breach of privilege. So the word
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‘grossly’ had been injected grossly dis-
orderly conduct, implying that it
amounts to breach of  privilege.
There is nothing in what they have said
to prove that it is grossly disorderly in
the sense that it was qualitatively more
disorderly than the other forms of dis-
order which are frequently taking place.
There is nothing like that. Then it
says, I suppose to define this gros-
sly disorderly conduct, “in throwing a
bundle of papers towards the Chair"—
that is a specific matter no doubt; every-
body saw that a bundle of papers was
thrown; nobody disputed it, including
Mr. Bosu, and then it says “and his con-
temptuous defiance of the Speaker™.
There are so many things mixed up here.
1 know members on the other side are
angry. They think Mr. Bosu should
be taught a lesson. Because they are
now in a position, of course numeri-
cally speaking, to pass anything, they
can do it, despite everything wc say.
I remember in the previous Lok Sabha
scenes taking place before which what
happened yesterday just pales into in-
significance. But that was a period
when the ruling party did not enjoy
this massive majority, so that it could
bring motions of privilege and pass them
according to their own sweet will. There-
fore, it was not done. All those inci-
dents which took place at that time are
just passed over.

SHRI RAJ BAHADUR :
want to continuc them ?

SHRI INDRAIJIT GUPTA : No, but
what do you want today ?

SHRI RA)J BAHADUR : With your
cooperation, we want to end them.

Do you

SHRI INDRAIJIT GUPTA : If you
put this on the plane of indecorum or
breach of parliamentary manners, 1 may
be onc with you, despite all that Mr.
Bosu said about the provocation under
which he was labouring. I do not dis-
pute it. There are many things hap-
pening outside this House which con-
stitute extreme provocation for many
members and parties here. DMK s
very much provoked by something hap-
pening in Tamilnadu, but no DMK
member has as yet thrown something
in this House as a measure of his anger.
The Swatantra Party friends may be
very much provoked by what has hap-
peted in Orissa, but they have not yet
thrown something at anybody. I am
not disputing the fact that Mr. Bosu was
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agjtated very much by certain happen-
ing in Bengal. That day also I pointed
out or endcavoured to point out to the
Speaker that you may differ violently
with the opinions expressed by particu-
lar newspapers or periodicals, but I do
not think that justifies anybody to go
and burn those things in the street. If
you want to ﬁﬁh( that view, you must
fight it politically. Otherwise, you take
to the path of Hitler. If you do not
like the views expressed in certain books
and papers, you organise squads and
demolish them physically. But 1 do
not think it is a good practice. If it
is begun by somebody against somebody
elsc in onc place, it may snowball and
later on this may become a practice.
1 would like to ask Mr. Raj Bahadur
whether he wants that to happen. He
asked me some time back, * Do you
want to continue them ?” 1 want to
ask him, does he want that people
should go about burning books and_pa-
pers because they differ from the views
expressed therein ? 1 understand that
Mr. Bosu was certainly acting under
provocation and was very much agita-
ted about it. He has mentioned it in
his lctter also. As a result of that he
did something here. 1 do not approve
of it. 1 would not have it despite any
provocation. Many other members have
not donc it though they have been pro-
voked by many things happening out-
side. But that 15 a question of decorum.
How does it become elevaled to the
status of a question of privilege of this
House ? I am not able to follow that.
Just because some members took it in-
to their head that it must be brought
herc in the form of a motion for re-
ferring it to the Committee of Privileges,
are we to accept it ? A very senior
member of this House, Shri Hiren Mu-
kerjee, who for years has been a mem-
ber of the Committee of Privileges,
has pointed out the difficult situation
with which the Committee of Privile-
ges will be confronted if this is the kind
of thing which is resorted to. Because,
with all the best intentions in the world,
nobody here can guarantee that such
things are not going to happen again
m this House, not outside, and every
time something is going to happen in
this House it becomes a matter of pri-
vilege and It is referred to the Privile-
ges Committee, then there will be no
end to it.

Tt can be treated as bad manners, bad
taste and something can be done about
it in a different way. That is why T have
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been suggesting that it would have been
much more appropriate if we had some
method, by discussion and consultation
if you like, some kind of a code of
conduct, some kind of attempt in that
direction. We would all have co-ope-
rated with you. But just because the
government have got a massive majo-
rity, they come forward with a motion
that 1t must be sent to the Privileges
Committee. It is the most dangerous
system and we cannot agree to it.

I do not want to take up more time,
but I would still appeal to the other
side to withdraw the motion. If you
wish to deal with such matters, there
are many other ways, which we can
discuss in a cooler atmosphere later.
We should not be so defeatisy that just
because we could not find a solution
once, so there is no other way of doing
it and, therefore, let us send him to
the court and get him hung. That is
not the way of doing it... .(Interruptions)
I'am prepared to make fifty appeals if
you first agree to put it on that plane.
We will find a remedy; 1 am sure of
it.  But if you put it on this plane. ..

_SHRI K. MALLANNA (Madhu-
giri) : In spite of all that has happened,
he still says that he is going to do it in
the House. That is why we are sug-
F}e@u‘ng that it may be referred to the

rivileges Committce.

SHRI INDRAJIT GUPTA : Whe-
ther he will do it again or not, I do not
know; but he did not, say “I will do it".
I do not wish to take morc time of the
House. 1 :}Fpeal to the other side once
again that if you insist on this motion,
we have got no other alternative except
to oppose it because a dangerous pro-
cedurc is sought to be introduced.
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SHRI DINESH SINGH (Pratap-
garh): Mr. Speaker, Sir, no one would
e happy about what happened in this
House yesterday. 1 am quite sure that
even the hon. Member, Shri Jyotirmoy
Bosu, would not be happy about what
happened yesterday. Nor can I say
that one would look favourably at what
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has been happening in this House since

this morning after the Short Notice
Question.

Now, we are dealing with a motion
to refer the conduct of the hon. Mem-
ber, Shri Jyotirmoy Bosu, to the Privi-
leges Committee. 1 am not quite sure
what would be the purpose of referring
this to the Privileges Committee because
the matter is going to come back again
to this House after the Privileges Com-
mittee has cxamined it. Therefore, it is
really a matter which this House has got
to consider and decide.

You refer a matter to the Privileges
Committee only when there is some dis-
pute about the facts, only when people
from outside have to bc examined, only
when the responsibility has to be fixed
or the charges have to be assessed. Here
what happened has  happened in  your
full view and in the view of all of us.
Theretore, 1 think, it is a matter to
which the House must apply its mind
and face the responsibility, because
sending it to the Privileges Commitlee
would only amount to shirking the res-
ponsibility now, while we shall have to
fuce it again when the report of the Pri-
vileges Committec comes before us.

In the letter that the hon. Member
has written to you which he rcad out
just now, from his point of view, he
says that he did not intend to do the
two things that werc mentioned in the
Privilege motion. .. ...

SHRI JYOTIRMOY BOSU: 1
not do it.

SHRI DINESH SINGH: 1 am only
saying what you said. It is part of the
record.

did

Hon. Member, Shri Indrajit Gupta,
has made a suggestion that, even at this
late stage, it is a matter where we could
sit down and discuss it. 1 cannot say
that any of us would approve people
throwing things in the House, pecople
showing disrespect to the Chair. This
House cannot function unless we all
show absolute respect and obedience to
the Chair. There is no question about
it. And I am sure that even the hon.
Member about whom we are discussing
would not deny that it is the Speaker
who must regulate the function of the
House and all of us must show com-
plete respect and cbedience to the Spea-
ker. If the hon. Member, Mr. Jyotir-
moy Bosu, agrees to this, 1 am quite
8—13 LSS[72
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sure that somc suitable method could
be worked out, and I would request you
to direct that the leaders of the parties,
specially those who have made similar
suggestions, could speak with our Mi-
nister of Parliamentary Affairs, could
speak with you and sec if something
could be scttled instead of letting things
go on and on ; if it is to go to the Com-
mittee, it will go to the Committee,
then it will come back to the House,
and then all these debates will come up
again, and I am not quitc sure whether
that will add 1o our better functioning.
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SHRI JYOTIRMOY BOSU: [ want
to go out for two minutes. ..

1\4]( SPEAKER: I also want to go
out.

SHRI G. VISWANATHAN: Let us
adjourn for half an hour.

SHRI PILOO MODY: It will give
the Minister and all of us some time
for cool thinking, if you adjourn, (In-
terruption).

SOME HON. MEMBERS: Let us
adjourn for some time.

_MR. SPEAKER: As Mr. Dinesh
Singh has made the suggestion, let some
sccond thoughts come over it. Shri
Jagannathrao Joshi also says that some
time may bec given....
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SHRI S. M. BANERJEE: Let us ad-
journ for onc hour, Sir.

MR. SPEAKER: I adjourn the House
{_’orM onc hour to re-assemble ar 4.00

14.59 Hre.

The Lok Sabha adjourned till Sixteen
of the Clock
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The Lok Sabha re-assembled at four

* minutes past Sixteen of the Clock
[MR. SPEAKER in the Chair]

QUESTION OF PRIVILEGE—Contd.

SHRI S. M. BANERIJEE: May I sug-
gest that the discussion on this question
of privilege be adjourned under Rule
340 and let us confine ourselves to more

important b like the Suppl
tary Grants because that is more im-
portant ?

SHRI RAJ BAHADUR: We have
been discussing this matter and all the
friends in the Opposition were there in
my room and we have requested Shri
Jyotirmoy Bosu to make some appro-
priate statement.

SHRI JYOTIRMOY BOSU: I am an
obedicnt member of the House. You
are not calling me.

MR. SPEAKER: Somcbody must get
up.

SHRI JYOTIRMOY BOSU: In that
case, 1 take the liberty of doing so, as
usual. ..

SHRI JAGANNATHRAO JOSHI: 1
was on my lcgs, Sir, when we adjourned.

SHRI JYOTIRMOY BOSU: We
more or less act as a united tcam on
this issuc ; if he is already on his legs,
{et him make a submission.

SHR! SHYAMNANDAN MISHRA:
1 would like to make my submission
in a fcw minutes, Sir, so thag this mat-
ter may be ended very smoothly. We
do not want to go into this matter any
further. It was a very unplcasant thing
that happened yesterday @ there has been
an all-round realisation,  The  question
was about the technical nature and  so
on, but even then, now we have come to
a stage where even that discussion is not
fruitful at all. There was the letter which
Shri Jyotirmoy Bosu wrote to you which
we had  an  opportunity to consider a
little more fully when we met during
this recess,  We came to the  conclu-
sion that Shri Bosu had no intention of
injuring the dignity of the House or
showing any disrespecy to the Char:
we got this confirmed when we talked
to Shri Bosu also. Therefore, my hum-
ble suggestion to you would be that
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you should accept it as a general opi-
nion of the House that we do not ap-
prove of any act which would Injure
the dignity of the House. Every per-
son from this side of the House is unani-
mous in the view thar nothing should

be done to injure the dignity of the
House or of the Chair.
SHRI DINESH SINGH: And this

side also.

SHRI SHYAMNANDAN MISHRA:
Further assurance. We would like to
have this further assurance also. We,
on this side of the House, are always
zcalous to ensure that the authority and
the dignity of the House and of the
Chair arc safeguarded.; we have got it
confirmed that is also the intention of
our Marxist Member Shri  Jyotirmoy
Bosu. This is the impression we got
from his letter and also the talks that
we had.
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SHRI G. VISWANATHAN: 1 fully
agrec with what Shri Shyamnandan
Mishra has said that all of us arc here
to see that dccency and decorum is
maintained in this House, and it should
be the duty of the Govermment party
also to maintain the same. Sometimes,
under emotions and pressures, we go
out of the way, but thar should not be
taken as a disrespect to the House or to
the Chair.  We cannot run this House
merely by rcpulations and rules. We

bad many incidents in the past which 1
do not want to dilate upon.

With the massive mandate sitting on
the other side and with the reduced Op-
position on this side of the House, we
expect that magnanimity should go with
massive mandate, and they should not

ive an impression that they are brow-

ating the Opposition and that they are
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after the blood of Shri Jyotirmoy Bosu
because he is exposinf the Government
day in and day out. J do not want that
impression to go round the country. So,
we on this side of the House are fully
in agreement with the views expressed
by Shri Shyamnandan Mishra and
others, and we would expect thc same
co-opcration from the other side also.

SHRI PILOO MODY rose—

MR. SPEAKER: Wha; does he want
to say ?

SHRI PILOO MODY: Nothing but
the most parliamentary stuff. Mr. Spca-
ker, Sir, I think that {rom this particu-
lar incident there is a great deal that all
of us have to learn, and one of the main
things that we have all realised, and
which I think we should have realised
many years ago, is that the Speaker of
the Lok Sabha is our principal safc-
guard, and it is because of thc autho-
rily vesied in the Spcaker of the Lok
Sabha that this House can function, and
particularly the Opposition can  func-
tion. Now, in a context such as we
have reached in this country, where we
have a massive majority of people in
one party constituting almost two-thirds
or more of the House, and God knows,
how many on this side of the Housc,
it has become all the more necessary
to remember that the only  vestige of
parliamentary democracy that can sur-
vive is through the authority of the
Chair, and it is with this understanding
and appreciation that we have tried in
our way, we may be failing on occa-
sions, 1o show the utmost respect to the
Chair on all  occasions.  Occasionally,
we suy something that may hunt indivi-
dually, but it is not our intention. Our
intention is that Parliament should func-
tion as the Parliament of this country
and that the Speaker should preside over
its destiny in a manner which would not
only do credit to our country as a de-
mocracy, but will further the cause cf
democracy in this country,

SHRI S. A. SHAMIM: The gravest
of all offences listed in the Indian Penal
5ndc is in section 302, and it is mur-
er. ..

AN HON. MEMBER: Hc is not in
a court.

_SHRI S. A. SHAMIM: I am in the
Lnghesl court, by the way, not in Pathan-
ot.
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[Shri S. A. Shamim]

That scction defines murder and a few
exceptions are provided. Under those
exceptions, a murder is culpable homi-
cide not umounting to murder, and one
of the exceptions is that it has been coni-
mitted under sudden and grave provoca-
tion. Shri Jyotirmoy Bosu when he
was cxplaining his case gave a long list
of provocations which he was subject-
ed to, provocations outside the House,
hundreds of miles away in  Calcutta,
and provocations in the House. So,
that is onc extenuating circumstance why
Shri Jyotirmoy Bosu should not be
hanged or should not be punished for
an act which can at best be disapproved
but which does not fall within the pur-
view of breach of privilege. Therefore,
as other friends have pointed out, some
acts of indiscretion take place, when
the mind is agitated. When you allow
a member to  speak  and  the massive
mandate does not allow that member
to speak, that is a most innocent  way
of cxpressing himself. There are peoplc
who beat their chests ; there are people
who are in a majority and shout. The
hon. Member in the heat of the mo-
ment has not hurt anybody. Instances
have been quoted where members have
slapped other hon. members. Hc does
not hurt anybody ; only throws a few
pieces of paper, and that too under sud-
den and grave provocation. I think that
is sufficient ground for taking no notice.
I am glad that the ruling party after
the lunch recess has realised what it
should have realised much before (In-
terruptions).

SOME HON. MEMBERS: No. no.

PROF. MADHU DANDAVATE:
Mr. Speaker, on this occasion, if 1 say
a few things, 1 say it more with a feel-
ing of anguish and sorrow than with a
feeling of anger. I may recall that in
my very first speech in this Parliament
while you were clected as the Speaker
of the House, 1 had said that a sense
of accommodation by the Treasury Ben-
ches, a sense of responsibility by  the
Opposition Benches is always a  func-
tion of the balance in the House, and
when this balance is disturbed, some-
times the sense of accommodation s
destroyed on the side of the Treasury
Benches and probably the sense of res-
ponsibility also is destroyed on the side
of the Opposition.

Therefore. the balance has to be res-
tored. You, as the custodian of this
House should see that this accommoda-
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tion balance is restored by an intelli-
gent handling of the situation, as you
are capable of. It should be possible
for you to maintain the balance in this
House.

1 must point out that anyonc sitting
in the Galleries, particularly the young-
sters, if they watch the proceedings of
this House, will not go away with an
inspiration from the proceedings of this
Parliament. Therefore, all of us have
1o learn lessons.

I may again remind you that yester-
day when the debate was going on, there
were certain decisions taken.  You gave
certain rulings.  You said that the ad-
journment motion could not be admitted
for certain reasons, and Shri Jyotirmoy
Bosu might make a statement for two
minutes, and the telegram might also
be read. The statement  was  made.
Other sections of the House were distur-
bed. Again a big hubbub took place in
the House. In the heat, a number of
things took place over here. 1 feel that
Shri Jyotirmoy Bosu was trying to re-
ficct the teelings of his comrades and
fricnds outside. He was very much agi-
tated by certain cvents.  Certain news-
papers were being destroyed and burnt
to ashes. He then said that freedom
of the press was being destroyed. He
was very much agitated. Very often
agitation outside gets reflected in the
agitation inside. When he was agitated. ..
(Interruptions)—let them please  hcar
me though they may not agree with me.
He actually threw a bundle of papers
on the floor of the Housc. Probably.,
if 1 were to feel similarly agitated, I
do not know what I would have done,
1 do not know whether 1 would also
have thrown the papers. But I must say
that under the circumstances, if 1 were
impelled to throw papers, because I
could not function in this Parliament,
without throwing papers on the floor, I
would have resigned my membership
and gone out to function at the extra-
parliamentary level.

Of course, this is a matter of tempera-
ment.  But all said and done, it should
be considered that he acted under heavy
provocation. Even when a man is ac-
cused of murder in a court of law, act-
ually his motivation is taken into ac-
count. Here, for instance, he has made
a statement. In that hc has very cate-
gorically stated ‘I have not at all insult-
ed the Speaker; 1 had no desire to do
so'. If everyone of us wants a pound
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of flesh from Shri Jyotirmoy Bosu, we
can ask for it, but I think in a sense of
accommodation, we should not ask for
it. I think we should talk out the
issue.  We have said enough on it
from the Treasury Benches as well as
from the Opposition. 1 make one con-
structive suggestion. In order that such
episodes should not happen in the fu-
ture, I suggest that you convene a mect-
ing of all the leaders of the groups in-
cluding the Treasury Benches and the
Opposition and lct us try to evolve a
code of conduct in the futurc and also
some methodology by which the resent-
ment and agitated minds of the Opposi-
tion will all be adcquately reflected on
the floor of the House, and, at the same
time, the Treasury Benches will not be
forced to bring forward such a motion.

1 do not want to say anything about
Mr. Stephen. Just as  Mr.  Jyotirmoy
Bosu was agitated. similarly Mr. Stephen
was also agitated, and this was really a
conflict between two agitators. Let us
end all this conflict and let us call a
halt to this. We have talked enough
over the matter. 1 only suggest you
convene ultimately a meeting of all the
leaders of the Opposition, including the
Treasury Benches, and try to evolve
some procedure.

SHRI JYOTIRMOY BOSU: Sir,
Prof. Dandavate has spoken. I have
heard him with rapt attention. He has

spoken for us also—a part of it—and
in keeping with the wishes of hon.
Members, especially the Members of
the Opposition, 1 wish to reiterate what
I had stated categorically in my letter.
As 1 have stated in my letter 1o your
good self, T had not the slightest inten-
tion of showing disregard to the Chair
or the House. I had no intention of
showing disrespect cither to the Chair
or to the House.

One more submission I wish to make,
with due respect and with due regard to
vou, if you allow me. I only wish you
give us protection that there is no mis-
quoting in the press with regard to what
1 have stated.

SHRI SHYAMNANDAN MISHRA:
This will conclude the matter.

MR. SPEAKER: Mr. Stephen, are
you withdrawing your motion ?

SHRI C. M. STEPHEN: One
tence.

sen-
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MR. SPEAKER: Are you withdraw-
ing it or not ?

SHRI C. M. STEPHEN: One scn-
tence. Mr. Speaker, Sir, all is well that
ends well. Let me say a few words by
way ol explunation as to how this came
up.  As I said, all is well that ends well.
Now that this matter is coming to a
close, I feel happy that this matter came
up for discussion, because, the three
or four hours thay were spent, accord-
ing to me, were spent more fruitfully
than was spent on any other day, espe-
ciully because there has been o feching
that the dignity of the House and the
authority of the House were being mar-
red by this incident. Both on this side
of the House and in the minds of quite
a number of Members on the other
side also, there was a feeling that the
dignity of thc House was being marred,
and so this matter had to be  brought
up.  That was the reason why 1 sought
to raise this question.

Vindictiveness was far from our
minds.  Nothing is more painful for us
than to have 1o raise an issuc against
a colleague and a valued friend, and a
very active parliamentarian, if 1 may say
so. Nothing is more painful than that.
The purposc was to raise this question,
to have a discussion on that, and the
purpose has been scrved.  Therefore, |
am extremely happy that the matter is
ending.

There has been acknowledgment on
all sides that the dignity of the House
has got to be maintained and the autho-
rity of the House has to be maintained,
because, the privilege of each Member
depends on the authority of this whole
House. If this House does not have
its own authority and its authority does
not remain unmarred, no privilege of
any Member can ever be maintained by
any rule or any procedure. That prin-
ciple has been accepted now that all of
us are feeling in the same way.

I have great pleasure in  submitting
that 1 seek your leave to withdraw the
motion that 1 have moved.

MR. SPEAKER: Mr. Mallanna. do
you also agree ?

SHRI K. MALLANNA: 1 do not
know what has transpircd between Mr.
Jyotirmoy Bosu and Mr. Stephen, (/n-
terruption).

MR. SPEAKER: He has withdrawn
it on your behalf also.
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SHRI RAJ BAHADUR: Sir, T am
grateful 1o my hon. friends in the Op-
position for bringing about a happy and
satistactory end to a matter which had
agitated our minds. I may assure the
hon. Members that it was no pleasure
for us to have been compelled to table
this privilege motion. Something hap-
pened which should not have happened.
I will not go into the rights or wrongs
of it. [ think that four hours or so that
had been spent on this debate had not
been spenp without a purpose, without
some fruitfulness. We all again assure
you or our sensc or loyalty to the Chair
our willing co-opcration and obedience
to what you say and on behalf of my
party I can say that we arc cntirely at
your disposal so far as your function-
ing is concerned.

Some points had been made; I do
not want to reply to them; they arc
about accommodation, about the right
to speak and about the functioning of
the  Opposition. . . (Interruptions).
About Mr. Bancrjee's allegation just
now I do not know whether servant’s
quarters are being rented out ; 1 thought
that they were being used for genuine,
legitimate purposes.

We have tried our best never to be
wanting in that cooperation. It fell from
your lips yesterday, Sir, that we on this
side have also some pent up feelings,
for a number of days, for quite a few
months, That was exhibited in the
stand that Members of our party
took yesterday. So far as our assur-
ance to the Members of the Opposition
is concerned, we shall certainly extend
all our co-operation to you in making
democracy function in a manner of
which our country could be proud and
the entire world might sce. We are all
devoted to democracy and this House
is a temple of democracy, we are all de-
voted to this House. We are trustees for
our present gencration as  wcll as  for
posterity and for the democratic ideals
and spirit.  But I would say that this is
mutual.  We would certainly expect
the leaders, Members of the Oppo-
sition would respect our feclings.  We
have got a massive majority. I should
say that the massive majority is there
to express the massive will and the mas-
sive views and thc massive opinion of

thc pcople and that it should be
respected.

It reminds me of what Mr. Piloo
Mody said once, referring to me; he

referred to me as a cipher. I very
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much value that remark and I think
unwittingly he and my friend Mr. Mu-
kerjee gave me a compliment. In ma-
thematical terms zero i.e., cipher repre-
sents anything from one to infinity; in
metaphysical terms it rcpresents the uni-
verse and in physical terms, if I may say
so it represents my friend Mr. Piloo
Mody.

MR. SPEAKER: Has Mr. Stephen
leave of the Housc to withdraw his pri-
vilege motion ?

The motion was, by leave, withdrawn.

MR. SPEAKER: I thank you all.
During the discussion some very harsh
words were uttered and all the time |
knew that they were not to hurt any-
body but that they were under excite-
ment and in anger and all that. I take
it in that spirit. As the Mover said the
Speaker's job was getting really very
difficult. In this difficult task you may
combine against the Ministry, not in-
volve the Speaker in it.  When you al-
ways suspect that there must be some-
thing black in it, something bad about
it, 1 really fecl pained. 1 honestly tell
you that we study the motions, we see
the precedents and rulings and then I
come torward. When | sce Mr. Mishra
frowning at me, 1 feel a little pained.
Please do not do like that. Professor
Mukerjee, we arc all friends. 1 know
you cannot {rown ; we know each other
for the {ast fifteen years. I never sce
those frowns except when a privilege
motion or somecthing else comes. 1 do
not know from what place they come
and whether they are artificial or ge-
nuine.

SHRI SHYAMNANDAN MISHRA:
Everybody calls me a smiling person.

MR. SPEAKER: I take you as a
smiling person, not a smiling lady.

SHRI SHYAMNANDAN MISHRA:
A lady considers me more.

MR. SPEAKER: So far as this mas-
sive mandatc or otherwise is concerned,
that is not thc Speaker's fault that they
have comec. Now it should be your
effory to make up. There is enough
time. 1 think people have got enough
time to study. In this House, we go
by reasons and full-fledged debates,
which will never be denied so far as
they are written in the rules. If I go
out of the rules, you catch me. If I do
not go out of the rules, you say, I am
rigid. It is very difficult to keep a mid-
dic line. The axiom I frame is, more
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massive the majority, more aggressive
the minority. In that case, you may be
aggressive in _your arguments, in refut-
ing their actions or whatever may be
coming in the House in the form of de-
bates or any other motion. But when
ycu speak under some provocation or
intolcrance or sometimes excitement, 1
am not able to catch your speeches. You
are not able to listen to cach other and
Reporters are not able to record the
proceedings. My humble advice not
only to you but to both sides is that
situations should be avoided. 1 hope
you will kindly accept my advice. Thank
you very much, Mr. Jyotirmoy Bosu,
for at least showing grace on this occa-
sion. After all, in the very beginning I
said, 1 do not doubt your provoca-
tion. . .

SHRI R. S. PANDEY: Basically he
is a good man.

MR. SPEAKER: Basically all of us
arc very good people, but we cannot
admirc our own selves all the time. Peo-
ple are keeping an eye on us. Don't
think what we talk or do is confined
to the four walls of this chamber. It
goes out through the press and other
media of communication.

One thing 1 must say. Whatsoever
be the provocation, kindly try to keep
it within yourself and don’t throw these
things. If 1 do not take notice of it,
it is bad. If I take notice of it, then
too it is bad. What we tolerate one day
becomes a precedent.  So, we have to
take notice. [ thank you very much.
We pass on to the next item.

16.35 hrs.

RE : DEMONSTRATION BY MEM-
BER OF PARLIAMENT

MR. SPEAKER: Sarvashri Jyotir-
moy Bosu—-he is everywhere--S. M. Ba-
nerjee and Madhu Dandavate have
written to me about the demonstration
resorted to by Shri Shiv Shanker Prasad
Yadav, a Member of this House. Shri
Jyotirmoy Bosu, in his letter, he request-
ed me to make my observations in that
regard.

The facts of the casc are that yester-
day Shri Shiv Shanker Prasad Yadav
wrole to me saying that since the Cen-
tral Governmeng as well as the State
Government of Bihar have failed to take
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any effective steps regarding the drought
situation and near famine conditions
prevailing in Bihar, he would go on hun-
ger strike in_Parliament House for 48
hours with cfect from 3 p.m. yesterday.

He was informed in writing that it
was not permissible for anyonc to re-
sort to hunger strike or dhama or any
demonstration in the precincts of the
Parliament House and Parliaoment House
Estate. After the Housc rosc for the
day at 7 p.m., Shri Yadav continucd sit-
ting in the Inner Lobby. A littlc later,
Shri Raj Bahadur, Minister of Parlia-
mentary Affairs, persuaded him to go to
his office room in Parliament House.
They had some discussions and later the
Member went outside the Parliament
House building and squatted outside
Gate No. 1 of the Parliament building.
Someonc brought his bedding and he
slept there at the Gate. At 10.15 p.m.
he was requested by the Watch and
Ward Officer to leave the Parliament
House Estate sincc any demonstration
or dharna in the Parliameny House Es-
tatc was not permissible. He refused
to go. Therefore, under my orders, he
was removed from the Parliament House
Estatc by the Watch and Ward Assis-
tants.

This morning at 8.30, he again came
there with his bedding and  squatted
there. He was requested to take away
his bedding from there. He refused. So,
his bedding was taken out and kept in
the Watch and Ward Office. He con-
tinued squatting there till about 11 a.m.
and then camc into the House.

SHRI S. M. BANERJEE (Kanpur):
Sir, you may not agree with the proce-
dure. . .

MR. SPEAKER: There is not going
to be any discussion on this,

SHRI JYOTIRMOY BOSU: May 1
make a submission ?

MR. SPEAKER: Then I will have to
allow others also.

SHRI. JYOTIRMOY BOSU: The
starvation deaths and famine conditions
and the failure of the government to
tackle them im Bihar and many other
parts of the country is a very serious
matter.  When an hon. Member of this
House is fasting in front of the House,



